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/M’?’(,;»L _n%om,anaw”.,...Adxocate for the applicant.

~S?< o Cfa»
A%'?'.“am”scmom ...g.o t.Adwocate for the Respondents.
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Mr G.Sarma for the applicant.

VoL nlication s i 748496

form and within time : None for the respondents.

C. F of:?;fgf‘ ; ‘Issue notice on the respon-
;:’?ju o % g >3 ,.5 V/éﬂ/% ' dents to show cause as to why this

application should not be admitted.
and relief sought allowed. Retur-

Bﬂtﬁd . ‘7}1§.g¢ nn n

nable within 1 monthe
List on 9.9.96 for show cauce®
and consideration of admission .
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Pendency of this application
shall not be a bar for the respon-
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dents to appoint the applicant
pursuant to the recommendation No.
RRB/G/CON/155/102/pPt .1 dated 9.11.
95 of the RailwayeRecruitment Board
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E Guwahati Annexure A-VI,if he ha%aig
' { found suitable for such appointment
’ ‘ E in all respects.
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0.A. No. 145 of 1996

9.9.96 Learned counsel Mr. G.Sarma for the
applicant. Leave note of Mr. B.K.Sharma.
Notices have been sérved on respondents
No. 2,3 and 4. No show cause has beeh submitted.
Heard Mr. G.Sarma for-admiSSion. Perused
the contents of the application and” the reliefs
sought. Application is  admitted. Written
. statement w1th1n six weeks. However, vacation
from 21. lO 96 to 8.11.96.
List for written statement and further
orders on_ll.11.96. ,
Heard Mr. G.Sarma for interim order.Interim

¥ order dated 7.8.96 shall continue.
e T s My The |
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Lo Ce prlZ ‘
! ;ész . 11-11-96 Mre.G.%arma for the aprlicant. \
~ 7 M -~
fﬂ"é C’Z’ mone for the rusnonients. Written state-

men: :as not ween submitted.

{%fEZ/' . List for written JMr*'noni &nd

) furchor ordsr on 22=11-=95.
) . L]
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< 0 22-11-94 Learned counsel 1r.9.”arma for the
4
annlicent. Leave note of Railway counsel
bd( S¥aj*“y“Ly\} Wad et Mr.B.%.Sharma upto 30-11-96. Written
ot e o stat@nent has not been submitted.
t)!‘_»w Y\
List for written statement and
”ﬁ%fﬁ/ © further order on 20-12-96.
im HMember
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10.2.97 Let this case be listed on 6.3.97 for hearig,

. . ) o Member Vice-Chairm
nkm :

25 1
O feTots on vt D /fsz)Q
Jrored 55 P 2755 Comselodt
ﬁ,e/(,«uilam/— (7£<Dv~ /6 fo =

4 W/(/‘-C;J, ’ . 6.3.97 Let this case be listed on 20.3.97-
o for hearing.

v e N

Member : Vice-Chairman
trd
| .
o ap M 2,5 D
m’d oA o_%. 20.3.97 We haye heard Mr B.K.Sharma,learned
9 \@/: Dru on w—w\kb' . counsel appearing on behalf of the Railway
Mo~ = administration at some length. Mr Sharma
) bs/swh/tw ol thereafter finds it difficult to proceed in view
- ?_Q y of lac}f of certain instructions. He prays for a
; o | short adjournment ,i’which Mr  G.Sarma has no
f7b ‘ : objection. Accordingly, for the ends of justice
o’/ ? we allow one week time for further hearing.

List on 31.3.1997 for hearing.

Member Vice—Cha-irman
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20=12-96 Mr.G.barma for the applicant.,
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6.1.97

3.2.97

¢)»

Written statement has not been
SubmittEdo Mr.sosama for MroBoKaShamﬂ
submits that the written statement is

almost ready and seeks for short adjouz
ment.,

List for written statement and
further orders on 6=1-97,

by_.

Member

Learned counsel Mr G. Sarma with Mr
S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
respondent Nos.2, 3 and 4, but no written
statement has been filed. None has appeared
for them so far. Mr G. Sarma submits that
this is a matter of appointment and requires
early hearing and disposal.

List for hearing on 3.2.97. In the
meantime the respondents may submit written
statement if considered necessary.

Send copy of the order to the

/
respondents.

Member

Mr B.K.sharma, learned counsel
for the respondents has got personal
ditficulty. Mr G.s5arma, learned counse ]
appearing for applicant also nceds some
time to take further steps in the casa

Accordingly we adjourn the case till
72,1997,

oo gyl

Momier ViceeChad
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7.4:97 Mr S. Sarma, on behalf of Mr B.K.

Sharma, who is incharge of this case, prays for

adjournment on the ground that Mr B.K. Sharma

is unable to attend court for his personal reason.
S . Mr G. Sarma, learned counsel for the applicant, has
e \\/ “- 9? 'vehemently opposed the prayer. It is informed

R,c;a/a?m\ab n LWlech ¢ that there are other counsel also. Mr B.K. Sharma
' "+ is incharge of the case. Considering all these

bete bt St Moo applicand
Rcyoww\%/i— T w/S amd,
W b w /5 ¢

we allow adjournment to 16.4.97.

éh Member Vice-Chaifman
nkm
¥
A
16.4.97 ~ Let the case be listed on 28.4.1997
for hearing.
Member Vice-CHairman
trd
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subjoect (v the result of the cane.

Membies vice=-Shaiman

babed b ot Ths 2844w DY  Let this osse be listed for .
Z%/pom(ytcsrv»i ok : hearing on wge97,
oge - 59 fo 65 . : Any apopintmont made shall ba

o
Far
\QM }gj_ob\&ﬂ Ay &
L5Z7/ﬂ7“

LS

oy o0



O%%J‘Tgﬁé

15797 Ve have heard Mr.B.KeSharme,

‘ lcdrnea Radlway counsel at gome lonw .
gthe Thersafter Mr.Sharma submits
that he s unable to proceeﬁ’wiﬁh the
. hearing of the case ag ecortain records
‘Y*ji¢ll havz to be produced, and he
PEays for time. Two weeks time allowes
Lo which the learned counsel for the
lapplicant aa not have any objection.

A-_.~._.-

" ——e e

. / List on 30«7«97 for hearing.

Vice=“hairmar

30.7.97 Mc. S.Sarma on behalf of Mr.
B.K.Sharma, learned Railway Counsel prays for a
short adjournment on the ground of personal
difficulty of Mr. B.K.Sharma. Accordingly the
case is adjourned till 21.8.97.

ét/ |

Member Vice-Chairman
nki
N
21.8.97 Mr. G.Sarma, learned counsel tor the

applicant is present. The learned Railway counsel

prays for some time to produce the records.

The case is adjourned till 8.9.97 for
hearing. On that day all counsel shall remain

present, or else the case will be heard ex parte.

b5 P

Vice-Chairman
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13-11;97 Arguments of both the counsel
are heard and concluded, Order reserved

b

Member Vice~Chairman
im
8.1.98 Common order delivered in open
Court and kept in .aifet®1372/9%3" COPY
of the order shall be kept in this
case.
application is allowed. No costse.
. Member Vice-Chalirman
P9
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i " pate of Order .. his the Sth Day of January, 1998+ 1
e ) ) - : . ) H .
¢ . ' : ' o N
' JUSTICE SHRI DoN-BARU_AH, VICE~CHAIRMAN Co i
SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER i at
‘OeAeNOo 142/96 . :
1. Sri B.KeDaimary see eee Applicant B . | ' t
UeOel & Orse see see Respondents_ é
2. O.A. 143/96 | |
Ms.Nirmald Das u\ see ) Applicant L
) UeOel & OXse Y} cce Reépondent
* 3. Ouhe 144/96
Shri S.Goswami Applicant . E
'.Vs- ‘ ! . ’ 3
UeOel & Orse see oo Respondents. . ;r
\/w O.A. 145/96 _ | |
‘ ‘Ms e Kamala uEka, eece ese Applicant ' o i ;
o vVs- : ' } |
‘ Ri: UeOeI & Orse see <o e Respondents b ﬁ
5o O.A. 146/96 l
: Shri P.J.Das : eee eees Applicant {
%1 UeOeXI & OKse cee .+« Respondents -
R o U
g' 6)'00A0 147/96 ' : ff )
% shri P.Kosarkar XY eee Applicant Lo
% U.0.I & Orse. eee  +es Respondents
5 7. O.A. 148/96 |
g. "Shri T.K.Das vee ese Applicant
% U.OeI & OrSe et e cee ueapondent
35 8, O.A«N0.149/96
§ Shri S’Kumar eee eve Applicant
17
E UeOeI & Orse eve X Respondents i
i 9. O.A. 150/96 ;;
shri M.Ghose eve ..c—Applicant ; i‘
~Vs= [

UsOeI & Orse . see sece Requndents L

contd /=
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10. O.A. 151/96

Shri P.K.Kakati see eee Applicant
| w=Vge .
UeOeI & Ors, coe -+« Respondent.s,
11le O.Ae152/96 .
Shri D.Choudhury cos «es Applicant
=Vg= ,
UeOeI & Orse - ees s+ Respondents. g
12. O.A. 153/96 cee eee
Shri S.K.Rai cee .+« Applicant
-Vg= 3
UeOeI & Ors, ees «++ Respondents.

13. 0.A.155/96

Shri B.C.Bore ses : eoe Applicant.
o=
UeOeI & Ors. oo .+« Respondents,

14. O.A. 193/96 |
Shri Ru.mk Chakraborty ece eceo Applicant

UsO.I & Ors. ces «ee Respondents,
15. Guki 42/97
Smt. A.Devi - ces ese Applicant
-Vg=- | :
U.0eI & Ors., | evs «+e Respondents

By Advocate Mr.G.Sarma for all the petitioners.
By Advocate Mr.B.K.Sharma for all the respondents,

ORDER.

GeL.SANGLYINE, ADMINISTRATIVE MEMBER,

The above 15(fifteen) Original Applications are
disposed of by this Common order as they involve the same

issue, facts and grounds.

contd /=
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r The Railway Recruitment Board, Guwahati 1ssued%.
the Employmemt Notice No.1/95 dated 26-4-1995 for the y

purpoae of appointment in various posts under the North

"East Frontier Railway. In thfs: Original applications we
. are concerned with CATEGORY Noo7 ¢ STENOGRAPHER z(EngJish)

. {n the scale of pay of ks 1200-2040/~ mentioned in the

Employment Notice. Pursuant to the said Notice we have the
following results =

"Date of HWritten Test 3 27=9-95
Date of Speed Test 3 04-11-95 (for 80 wWa.p.me)
Date of Speed Test ¢ 05-11-95 (for 60 WePolie)
Date of Viva Voce Tests 08=11-95 - g
Date of panel ' '
approveds: 09-11-95

L. k. b gt o

The selection Board held the viva voce test on;'
8=11-95 for the recruitment of JreStenographer (Eng)
under Employment Notice No.1/95 Cat No.7 in scale
‘&, 1200-2040/- and has found 16(UR =10,5C~2,ST=2),"

oBC~2) candidates suitable for the said post and|their
names are recommended to GM/P/N.F.Railway/ualigaon
in ORDER OF MERIT.

AGAINST U.R<VACANCY

SN Roll NOe ~ Name of Candidate

1. 810704 - Anjali Devi .,

2, 810786 Asis Chakraborty N
3. 810798 Mrityunjoy Ghosh ?

4., 810018 Debasish Choudhury it

5. - 810589 Rupak Chakraborty !
6. 810777 Pradip KreSarkar

T -810761 Nirmaldi Das

Be 810767 ‘Kamala Deka !

9 810794 : Pabitra Kr.Kakati

- 10 810759 Satyanarayan Goswami

AGAINST S.Ce+VACANCY

) 820123 T.Krishna Das
24 820246 ' Sanjoy Kr.Rai

---------—----—--——-.——.-:-.-——

AGAINST S.T.VACANCY ' ?¢

1. 830077
26 830108

Bijay Ch.Baro
Binoy Kr.Daimary.

AGAINST O.B.Ce VACANCY | 1

"1 840025
24 840052
(o

santosh Kumar :
Pankaj Jyoti Das.”
contd/<
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3, Further, the applicants inform us in their {7
rejoinder that in response to.the Employment Notice
2120 candidates had applied for the posts advertised and
out of them 1520 appeared in the Written.Test:;17é appeared
in the Speed Test; 47 were sent for Viva Voce. Ultimately
16 candidates were successful and were empanelled as aboves
These facts have not been refuted by the respondents. The
panel was published on 9-11-1995 but no appointment of any |
successful candidate was made by the respondents. On the

other hand employment Notice No.1/96 dated 20-5-96 was

issued. On 10-6-1996 the applicants prayed to the General
Manager, N.F.Radlway) Haligﬁon to issue appointment letters
at the earliest. There was ho response. Conseguently, the
applicant submitted the Oridinal Applications seeking
direction on the respondents to appoint ﬁhem (the applicants).ji
Notice for admission was issued on 7-8-1996. Thereupon, 5
Respondent No.3, the Chairman Railway Board, Guwahati
published his No.RRB/G/41/90 dated 5-9-1996 cancelling the |
panel on the ground of various irregularities. As a result,
the applidants amended thejOriginal applications seeking
among others gquashing and setting aside of the aforesaid-
No.RRB/G/41/90 dated 5-9-1996. In the meantime in the
absence of show cause from the respondents the Original
Application was admitted oq 9-9-96,
4. The respondents juitify the cancellation d¥ethe
Panel as follows &~

®.....it has already been stated that fha

selection in question pursuant to which the

applicant has staked his claim for appointment =
has already been cancelled in view of the | B

various irregularities found in the selection | .

of Junior Stenographer in scale &s. 1200-2040/-
against Employment Notice No.1/95 dated.
26~4=95 conducted by the Railway Recruitment
Board, Guwahati, which has necessiated cance=~
llation of the entire selection are as |
follovwss=- :

contd/=




(a)

v

(b)

(c)

‘about the qualification of diploma in ..~
gshorthand and type-writting. The advertisement
also did not stipulate production of Diploma
certificate. As a result, many of the candidates
Gid not submit the same although they were . -
qualified both in shorthand and type-url 1nq

Y

qualified persons as under t-

ot

In the advertisement of Jr.Stenoqrnpher._
required qualification was mentioned only
as Matriculate without indicating anythi

>

and had diploma certificate. However, th“’,
Railway Recruitment Board, Suwahati, rejected
the candidature of many eligible candidates
on the ground of non-submission of dip&oma
certificate, thereby deserving eligible’ can-
didates were deprived of consideration for
selection. :

Sample test checks revealed mistakeshin
totalling in the written paper and in compu~-
tation of marks which has resulted in empanel-
ment of candidates securing less marks and
exclusion of candidated securing more marks.

In the recrivbtment process, it has beens

found that all the three stages of testing.
the knowledge and quality of the candidates
have been handled by a single individual’
(Member Secretary, Railway Recruitment Board)
instead of getting the works done by different

(1)

teste.
(11) Selection of digtation passage.
(144) Preparation final marksheet inclu-

Setting of question paper for vritteﬂ

(a)

(e)

(a)

ding marks for viva=voce test only
done by MS/RRB himself without any
signature from other two members.
This has raised doubts of malpra-
ctice by MS/RRB.

As per Board's exgant instruction 15% of
marks for written test and viva-voce together
is required to be fixed for viva-voce. But'

in the subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test

(300 marks) as well as viva-voce marks

(90 marks). The marks of shorthand test(300)
was therefore irregularly included in compu-
ting the marks for viva-voce test. This has
allowed the selection authority undue flexi-
bility in the £final allocation of marks of

a candidate though he might have secured less
marks in written test,

In a number of cases it has been noted
that marks once allotted in the shorthand
transcription sheets Have been over—written/
defeced and new marks allotted, obtensibly
to favour the @andidates of evaluator's
choice. _ j

It has been noted in some cases, that though
the shorthand dictation scripts do not con-~
tain certain materials of dictated passage,
the type transcription. sheets contain the

material of the dictated passage and in a RRk
better way, This indicates adoption of mal=~
practice in conducting the shorthand te&t.

s s
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(g) On a visual checking, it has been noted

, that in certain answer scripts{Transcrip-
tion sheet) containing poor performance),
higher marks have been alloted,$nfcompar1-
son to that containing better performance.

The above irregularities in the selec-

tion are only illustrative and not exhaus-
tive. In any case, with the abbve irregu-
larities detected in the selectﬂom. the
respondents were left with no other option
than to cancell the entire selection. By
doing so, no irregularity has been commi-
tted by the respondents = rather the same
has been done in the larger public interest
which has also brought confidenqe among
the public. The irregularities ‘ere detec-
ted upon an enquiry conducted by‘the ‘
Vigilance Deptt, of the Railway and in
_consideration of such enquiry, the selec-
tion is question has been cancelled and
the applicant should not make any grievance
against the sane."

" Se ‘In support‘of the action of the respondents, Mr.B.K.
Sharma, £heir leanned counsel, had submitted that the
irregularities are tvie folas, namely, before the actual test
took ‘place, 600 applicants had been arbitrarily ex?luded
from the cbmpetition by the office of the Railway ﬁecruit-

ment Board on untenable grounds, and during the entire

- course of the actual test irregularities which viﬁiated the

selection as a whole had taken place. Under these.éiréumstan- |

ces, according to him, the action of the respondents 1in

cancelling the panel in public interest cannot be faulted

and it should be sustained. ' !

6. The applicants have assailed the action of the

respondents in cancelling the select Panellabove térming

it as illegal, arbitrary, despotic, void and not maintainable

in the eye of law. Mr G.sarma, learneg counsel for the

|

applicants/pointed cut that the employment panel was cance-

lled because of alleged malpractices or irfegularities but
3 ’ 1
not even a single instance Of malpractice or unfair means

Or irregularjties committed by any of the applicants or

contd/-
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attributed or attributable to any ‘of them has been cited by

the respondents in sppport of their acticn. Referring to
the case of Progoty Swypply and Co-operative Society Ltd.

reported in (1995) 3 GLR 327 in which it has been held to' |

the effect that every State action must be fair and infcrmedj |

pf reasons and administrative action'must nct only be 3
reasonable but free frcm Bias ana ma;afidej Mr Sarmasubmittéaf
that the reSpondents had on the contrary acted otherwise in #
respect of the cancellation of the select panel. The eXpressed _
ground for investigation was because of some alleged malprac— ‘
tices but in the end the panel was cancelled on a contradlc-d
tory ground of irregularities. According to him, in the ?
face of all these , there is no escape from the conclusion
that the reSpondents had with bias and malaflde against the
applicants. arbitrarlly cancelled the panel. Further. the ‘ ”
respondents without giving an opportunity cf being heard to ﬁ‘;i;'
the applicants before such cancellatlon had arbitrarlly 1
cancelled_the panel. Accordingvto him, such action is not
eustainable.in law and in this regard he placed reliance on
the case of Pradip.Kumar Das and others reported in (1985);2£g£i
GLR 459 which was upheld in the order dated 8.5.1986 in | |

SLP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr .

Sarma further referred to the order dated 14.6.1996 cf this }3%
Tribunal in O0.A.No.9 of 1993 in which after referring to
the aforesaid P.K.Das & others case and - also to.D.V.Ramana
and others, 1986(4) SLR 50, the action of'the respondents
tc withhold appcintment of successful candidates without
giving them opportunity of being heard was set aside and
quashed.-

7. In the light of the above, we are now £o consider

whether the acticn of the respondents in cancelling the é B

contd/-




select list

g . - £

cf Junior Stenographer (English) mentioned

above is sustainable in law. It has not been shcwn by the

respondents

referred to

that the alleged malpractices or irregularities

above were committed or attributed or attribu-

‘table to any of the present applicants. Oon the other hand,

it is seen from their submission that it is the respondents

themselves v

irregulariti

'hc had committed the alleged malpractices or
the

es. The applicants have had to suffer because of/

allegeg acts

of omission and/or commission of the respon-

dents. According to the respondehts they had in the facts

and the circumstances of the case cancelled the select

panel in la

ccnfidence

rger public interest and in order to bring public

in the administration of the North East Frontier

Railway. These are indeed lofty ideals. But we are in these

O.As concerned with the question whether on their way

towards thejse goals the respondents had nct trampled under

foot the ri
the fact th

dents withc

the applicéents before the cancellation was made.

case of Pre¢

790 succes:

ghts of the applicants. There is nc dispute‘of
at the select Panel was cancelled by thé respon-
ut affcrding any opportunity of being heard to
In the
dip Kumar Das and others (supra) 357 out of the

fu) candidates whc had been empanelled were

screened ov

Aground that

it by the North East Frontier Railway on the

. scme malpractices were allegedly committed by

some of them. No opportunity of being heard was given to

‘them by the respondents before such action was taken. The

Hon 'ble Supreme Court had held ;

"It was necessary according to the rules
of fairplay and natural justice that
these candidates who were included in
the original select panel of 790 :candi-
dates published by the Commission had
acquired a right tc get emplcyment and
therefore they were entitled to be
heard before any prejudicial action was

contd/-
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| "
taken. The judgment of the High Court
quashing the iMpugned order on the -
ground that it was vitiated for non-

- compliance with the rules of natural
justice can hardly be assailed.” ....

Thus, according to this Jndgment. ‘the selected candidates,7

have vauired two rights, namely. the rightto get employ-i,

ment and the right of being heard before any action prejufwg

dicial to them is taken. The learned Railway Counsel had

not cited any other case law to contradict this position.'”'

The present'applicants are successful candidates who had

been empanelled for appointmentvto the posts. They had

_acquired both the aforesaid rights. The aforesaid judgment

of the Hon'ble Supreme Court was rendered against the

very same N.F.Railway yet the authorities of the Railwaf

had chosen to ignore the law laid down therein. We havefho f
hesitation to hold that when the respondents had cancelledf}

the Seiect Panel without affording an opportunity of beihgif

heard to the applicants before the cancellation was made;‘ﬁf

they had violated both the rights of the applicants.

8. Mr.B.K.Sharma had submitted that the fact that the.;

applicants were selected and empanelled does not bind the

Railway authorities to appoint the applicants to the pdsts;

In fact, according to him it was clearly stipulated in the

Employment Notice itself that the selection of the candidates

by the Railway Recruitment Board does not confer any right?

on the candidates. On the other hand, according to law theﬁ

Railway authorities have the right to refuse appointment,

Further he had referred to para 113 of the Indian Railway

Establishment Manual Volume I (Revised Edition 1989) in i

support of his contention that selected candidates can be
refused appcintments. We are aware that there are law and

rules in this regard. The para 113 aforesaid reads thus :

contd..
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Soedel iVl OL a Candldate Dy a BOo&ard or a
Rajlway administration is, however, no
guarantee of employment on the railway
which is subject to his qualifying in the
prescribed medical examination and to his
being otherwise suitable for service under
Government .®

Perusal of this fule/para shows that there must exist a

fault or deficiency on the part of a selected candidate in

order to deny him an appointment to a post under the

railway for which he was selected. In this particular case
however the applicants were deniea appointments for no

fault of theirs. They had subjected themselves to the rigours
of the examination and tests conducted by the respondents
giving out the best they could with the sOle expectation

to come out successful within the standards set by the

respondents. No blame has been apportioned to them. They

had not alsc been allowed to reach'the'stagé~spipulated

in the para/rule mentioned above in oraer tc ascertain
whether they are suiﬁable for appointment to the posts.

It may also be mentioned here that the learned Railway
counsel had sought time to produce certain records tc enable
him to make submission. He was allowed time. But though he
had produced some administrative reccrds befcre us he was
unable to produce any answer script for the written test

as well as the speed test including the passagés focr the |
speed test. The contentions of the respoﬂdents against the
applicants with regard to the'answer sCripts or marking

thereon are therefore not substantiated before us.

9. We are in a society which upholds the supremacy cf
the rule of law. Therefore, an administrative aétioh which
is done without observing due process of 1aw or the relevant
law or rules prescribed is liable to be quashed. In the
light of our discussion and findings above, we are of the

view that the respondents had arbitrarily and illegally

contd..
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cancelled the select panel. Therefore, the action of the f?iﬂ,

. -

respondents in cancelling the panel is not sustainable in i [

law. Consequently, the order No.RRB/G/41/90 dated 5-9-96 i

(Annexure A.VIII) issued by the respondent No.3 and the f;ggf' -

Railway Board letters No.96/E(RRB)/25/12 dated 7.8.1996
and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned therein i-g-
insofar as they relate to category No.7 Stenographer(EngliQﬁ3
cf the BEmployment Notice No.1/95 dated 26.4.1995 are liablg;7
to be set aside and quashed. Accordingly, they are hereby, = -
set aside and quashed. Further, we direct the respondenté]i}
to complete the process of recruitment tc the posts off i:};
Stenographer (English) afcresaid in accordance with la# gﬁéf '
rules within three months from the date of their receiptzfr
; |

of this order.

10. All the .above Original Applications are allowed5

in the lines:indicated above. No order as to coOsts.

.
Jome
PR

Sd/- VICE CHAIRMAN i.’ iy
Sd/- MEMBER (ADMN): . =
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"IN THE §ENTRASADNINISTEATIVE TRIBUNAL

s

Miss Kamala Deka

re s Gieine

GUWAHATI BENCH

*  Consolidated application as per order dated 18.2.97 in-

0.A.N0.145/96

Versus

«se Applicant

Union of India & Ors. ...Respondents.

An applicstion under Section 19 of the Adxniniétrative
Tribunel's Act, 1985

INDEX
81.n0, Description of enclosures Psge 1o,
1. Application 1to?9
Oe Verification 10
3. Annexure A.l I
4, Annexure A.d.1 1y
5. Annexure AJII . - —_
6. Anmexure A IIT - 1
7 Anmexure A.IV tu_
8. Annexure A,V S
9. Ammexure AJVI - e
10. Annexure AJVII: 1
11, Annexure AJVIII tt%

For the use in Tribungl's office :=

- e e e e ey w e o

Dgte of filing
Registration -No.

Signature

285292

84 /f57’7g‘.

Registrar

(74’\ )

S s
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1.

of recommendation of the selected candldates for gppointment

PARTICULARS OF THE APPLICANT ¢

Smt. Kamala Deka,

D/0 shri Sachindra Nath Deka,.
Milgunpur Tinali,

P,0, Baminimaidan,

Guwahati,

PARTICULARS OF RESPONDENTS

1, Unlon of India represented by
" the Secretary to the Govt. of India, -
Ministry of Railways,
New Delhi.

2. Genersal Mgnager(P),
N.F.Railway, Maligaon,
Guwghgti-11, )

3.+ Chairmsn, ‘

" Railway Recruitment Board,
Guwaheti-1.

4, Member sSecretary,
‘Railway Recrultment Bosrd,
Guwahati-l,

PARTICULARo OF THE ORDERo ACAINQT WHICH THIS
APPLICATION IS_MADE

This ‘application is .made for 1mplementaolon

as_stenographer(Engllsb) in the scale of pay #%.1200-2040

vide Employment Notice No.1/95 Category No.7(Amnexure A.III).

ii.

Restraining the Iespondents from

complet;ng the process of employment notice No.1/96

Category No.l(Annexure A.VIII).

iii.

Notiflcatlon dated 05.9,96 under No.RRB/

Q/41/90 issued by Shrj B.Kalita,Chairmen,Reilway Recruit-

-ment Board,Guwahatl cancelllng the recruitment panels of

stenogrepher(English) in scale of Rs:1200-2040 under

category No.7 of Employment Notice No.1/95 dated 26.4,95 |,

and LI Y

Mlas KAA“G£%~tEka%.
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gnd Craft Teacher(Bengali Medium) in scale £.1400-2600
under category No.6é of Employment Notice No.3/94 dated
19,12.94 (Ammexure R.I of the written statement).

4. JURISDICTION

¢

' The applicant declare that the subject
maﬁter against whicbshe want redressgl is within the
jurisdiction of the Tribunal. |

N

5. LIMITATION

The applicant further geclare tht
the applicgtion is within the limitation prescribed under

Section 21 of the Administrative Tribunsl's Act,l985.

6. FACTS OF THE CASE :

6.1 - That the applicant is a citizen of
India and as such she is entitled to all the rights gnd

privileges guaranteed under the Congtitution of Indisg.

6.2 That the gpplicant has passed the
matriculation exsmination in the year 1983 and T.D,C, Pt.II

in 1989 and also obtained diploma in typing and stenography.

. The testimonials are,encldsed ih this gpplication and

marked as Annexure ApI,,AgI.i and A-IT1. |

6.3 That the rgspondent No.3 made an
advertisement for testing candidates for stenogrespher in
the scale of pay &.1260-2040,through'Annexure_A,III and
it was qlearly writﬁen in the advertisement No.1/95 under
clause 12 of genersl instructions that the no. of post

of stenocgrgpher mgy be incressed or decreassed.
: Contd..
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6.; : That the applicant'in_resp9nse o the
sdvertisement mgde by thé Respondents on 26.4.96 as
appeared in The.Assam Triﬂune had applied for the post
of stenogrébher. The said advertisement runs as Employ-
ment Notice Wo.1/95 Category 7.

'A‘copy of the sgid advertisément is

annexad and marked ss Ammexure A III.

6.5 That the gpplicant made application for
appointment as stenographer at the scale of pay 1200-2040

- giving all particulars such és academic gqualification,

age proof certificate, Diploma Certificate in typing and

- stenography etc.,

6.6 | That the respondents being satisfied

7’

_with the requirements of the céndidamure'for the post of

stenbgrapher.as noted above called for written test
fixing the date as 27.8.95.

A copy. of the cgll 1etter is gnnexed

herewith and mgrked as Annexure A.IV.

6.7 That as per the call letter the applicant
appeared in the written test, did exvellent and became
successful in the test‘andbaccordingly the agpplicant was
cglled for speed test both in typing énd stenography and
this was held on 4/5.11.95.

A copy of the same call letter is

] amnexed and marked as Amnexure A.V.

6.8 That in the speed test the humble applicant

- did excellent and accordingly she was declared successful

and evo s



and thereafter the applicant was called for g %iva,voce
test and in this test held on 8.11,95 she also became
succesgsful qﬁd'was selected by the respondeht ¥0.3 and
recommended the .name of the applicant to Respondent No.2
for appointment. In view of increase of v:cancy, the
respondent rlghtly und validly recommended the name of
the applicant alongwith 15 others for appointment.
, A copy of the sgid fecommendation
' canteining the name of the applicant
alongwith other is annexed end-marked

. as Annexure A.VI.

6.9 That the written test, speed test and
viva-voce test were conducted by the Railway Recruitment
Board headed by the Chairman, which is en autonomous body
like any other Réiiway Recruitment.ﬁoard in the country.

Mofeover, one responsible officer was deputed to the

‘selection board on behslf of the Respondent.ﬂo.l ard 2,

6.10 That the apphicant beg to state that

as per advertisement dated‘26;4.95, once the-candidate
is selected after going through all the stages/tests ﬁiz
written test, speed test and v1Va-voce test and when

the name was recommended for app01ntmenu a2s stenographer,
the respondent No.2 is duty bound tovspppint the ap?licah£

in the existing vacancy of the stenogrgpher.

6.11 | That the applicant beg to state that

though fingl list of 16 cgndidates including the name

of the gpplicant i.e. Annexure A.VI was recommended on
9.11.95 to the' Respondent No.2 for appointment, the

Respondent NOe2eease

Mino Kool Wen.
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' 5
Respondent, N§.2 did take no action on it and the
appliCant was af a loés of having not received the
appointment letter. Even the resentment/inaction of the

Respondenﬁ'No.2 was echoed and re-echoed in phe news

‘paper. Copy enclosed.

6.12.° That the. applicant made representation
to the respondent No.2 dated 10.6.96 requesting him to
make appointment of the applicant, '

A copy of the representation is annexed

end marked as Annexure R-VII,

.

6.13" That while the spplicant was anxiously

waliting for the gppointment letter she wés surprised to
see the advertisement Notice No.1/96 dated 20.5.96
where the respondents wanted to test 8 candidates. This
adverﬁiéement appegred in local news pgpers including
notice board and runs as category No.l., Having seen
the adveriisement, the anxiety of the applicant was
myltiplied and again she approachéd the respondents and
no response at gll was there from the respondents. The
epplicant believes that some foul play may take place
in view of the advertisement Ko.1/96 dated 20.6.96.

A copy of the advertisement No.1/96 is

annexed herewith and msrked as Anmexure A-VIII.

In this cenngcéion, the applicant beg to state that
aiongwith'her there are 15 other candidates also duly
fecommended for appointmenﬂ to the post of stenogrgpher

and while none of the recommended candidegtes is gppointed,
pubiication‘of another advertiseéent is cregting suspicion,

In thiSeen.s..
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In.this connection, the applicant further beg to

state that there was another Employment Notice No.2/95
Category 1 where 21 candidates were recommended for
appointment of office clerk in the scale of #.950-1500
and all of them were‘appoihteﬁ theugh they were appeared
to the tests subsequent to the'applicant.

6.14, That the applicant beg to state that
the selection of the applic nt is valid only upto one

year as per existing rule of the respondents,

6.15, .The applicsnt beg to state that the
respondents by the ﬁotification dated 05.9,96 under
reference No.RRB/G/41/90 issued by Shri B.Kslita,Chairman
Railwsy Recruitment BoardgGuwahgti'has cancelled the

recruitment panels of stenographer(English) in scale

Rs.1200-2040 under Category No.7 of Emﬁloyment<Notice

No0.1/95 dated 26.4.95 and Craft Teacher(Bengali Medium)
in scale gs,1400-2600 under Cgtegory No.6 6f Employment
Notice No.3/94 damed 19,12,94 action of which has

resulted mls-carrlage of justice and multiplication of

illegalipies.
_7. GROUNDS
Tela Fo: that in view of the selection as

per Annexure A,VI,_the applicant was sure that she would
be appointed soon under the respondents and as such she
did not mgke any sttempt for appointment in gny other
depsriment.

Contd.ceces
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the gpplicant is appointed.

| 7 ' ' el

7.2, ror that 1n3ustice will be done to her

 is 1mmed1ate app01ntment is not issued. However, along-

WIth tbe appllcant the whole fam1ly wxll suffer very

'adversely.

7.3 - For that the_advertisemént F0.1/96 as

referred in Annexure A.VIII is ill-cmceived,confusing,
confllctlng, contradictory, inhermoneous and acting |

upon 1t will be illegal and uncalled for qnd the anpllcant

: flrmly belleves that this hon'ble Tribunal will direct

the Respondent mo 2 to 1mplement the recommendat*on of

Respondent No.3 and 4( Annexure AJVI) end in the event

Aof non-lssulng such directlon, the applicant w1ll be

deprlved of the right of app01n ment conferred upon her

after the selectlon.

7.4 For that the cancellatlon of - recrultment
prnels is. illegal, arblt ary, despotic, void and not
mglntainable in the eye of law. |

- . »

8. RELIEFS SOUGHT FOR :

In view of the fscts and circumstgnces

of the case the applicant prays for the following reliefs:~

i. That the applicant may be appointed with
1mmedlate effect w1th a direction to give the seniority

from the date of recommendatlon for.app01ntment 0.

dated 9.11.95

ii, That the respondents may be directed not to

‘implement the advertisement Wo.l/96( Annexure A,VIII) till

Contdes.e
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ii;a. | To set aside and quash the cancellation

of recruitment paﬁels issued by the (hsirman, Railway

| Beéruiﬁment Board, Guwahsti under reference No.RRB/G/41/90
dated 05.9;9é(Annexure R.I of the written statement).

iii. Any other relief/r liefs as this Hon'ble

Tribunal considers fit and prdper.

9.  INTERIM RELIEF PRAYED FOR :

‘i,‘ T That during pendency of :the disposal
ofhthe application, direction mgy be issued to the
‘.Respondent; to‘appoint the épplicsnﬁ with immedigte

effect.

Cii, | . That the respondents may'be directed not
to appoint'stenbgrapher ageinst advertisement No.l/26
till epplicant 1s appointed. |

10. WHETHER ANY OTHER APPLICATION/PETITION FILED
BEFORE ANY OTHER COURT/YRIBUNAL ¢ —

The gpplicant beg to state that she has
not filed any other case gpplication before any Court/

Tribunagl .

11 REMIDIES EXHAUSTED :

. The applicent beg to state that she
haé exhausted all the remedies and there is no other
slternative but to gpproach this Hon'ble Tribunal for

justice.
i Contd......
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12. PARTICULARS OF THE POSTAL ORDERS :

Postal Order No.

Date ‘:' |
Issued by .
Pgyable. gt :

13. '~ An Index with particulars of enclosures is

enclosed.

14, PARTICULARS OF DOCUMENTS -

As per Index.

. Vel‘ification. des s v og

Mian K@mnaﬂx'gkj@\.
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YVERIFICATION

I, Miss Kémala Déka, daughter of Shri Sachindra
Nath Déka, aged about 29% years, by caste Kalita,
by religion Hindu, resident of Milenpur Tinali,
P:O.Bamunimaidan, éuwéhati do hereby sdlemnly~affirm
agd_ﬁerifyttbat the statements made in'pafagraph 1

to 6 and 8 to 14 of the OA are true to my knowledge

.aﬁd those made in paragraph 7 of zhe 0.A, are true

to my legal advice end I have not suppressed any

mgterial facts. . C .

- . . . -
‘_'AND,Igéign this Verification on this 2 M4ILday
of .szévav 41997 at Guwsghati,

. L WMo V&v%AUkagiywuhp :
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L\:il:.-;:cs of Education of NCERT. (iii) Competence

to teach’
through Assamese Medium. AGE : 20 to 40 years.

- RATUWAY NOTICE.
<o&l - RATLWAY RECRUITMENT BOARD :

oo e
.

GUWAHATI
on, .Ryad“;" Gu ahati

>

- CLOSING DATE :9)6/95

~ R

_obtainable; (fom thé important. Railway Stations or in a:
proforma ér jfi;c(l herewith (tobeneally typed) in astandard |
size thick papér; only ane side) for the following temporary
posts lik(jlj'_{fgj i permanent on the Northeast. Frontier
Railway. Applications complete in all respects along with
required enclosures should be sent to the Assistant Secretary,.
Railway Recruitment HM;:SEa_tion_Road. Guwahati-781001,

“Assam under cerlificale of pesting so as to reach the Board's
office on ar before 17.30 hrs. of 9,6/95. The applications can
also be dropped in the “Application Box™ kept in the RRB
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY_NQ. AGAINST WHICH_THE_CANDIDATE
APPLIESMUST CLEARLY RE WRITTEN ON THE TOP OF THE
COVER ENVELOPES POSITIVELY, . _
DEPARTMENT : MANAGING ‘P BRANCH:™ . .

CATEGORY NO. 1 : ASSTT. TEACHER GRADE -I
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but’ likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : lind .
class Master's Degree in' Botany. (ii) University Degree/
Diplomain Education/ Teachingor Integrated two years post

graduate course af Regiondl Colicges of Education of NCERT.

(iii) Competence to teach through English and Bengali

Medium. AGE : 20 to 40 years.

. CATEGORY NO. 2 : ASSIT. TEACHER,” GRADE. 1
(PHYSICS) in scale Rs. 1640-2800/- for English/ Bengali
Medium' Railway Higher Secondary Schoo!. Temporary but
likely to be made permanent. NO OF POST : -] (UR).
NVALIFICATION : (i) 11 Clzss Master's Degrec in Phyuics. i) -
University Degree/ Dibloma in Education/ Teaching, or
integraied two yoars post Graduate coucse of Keginnal
Uolieges of Educaiion of WCERT, (iii) Competence to teach
through English and Bengali Medium. AGE : 20 to 40 Years,

CATEGORY, NO. 3 : ASSTT. TEACHER GRADE-II
(SCIENCE) -in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent. -
NO OF POST = 1 (UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject.
45% marks can be considered equivalent to iInd Class where
there is no demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (ii) Botany, Zoology and one subject out of
Physics/ . Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in
Regional Colleges of Education of NCERT
teach through Assamese Medium. AGE : 20 1o 40 years.

CATEGORY NO. 4. : ASSTT. TEACHER, GRADE-I
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO. OF POST : 1 (ST).
QUALIFICATION : iInd Class Mastor's Degree in commerce
with special paper Book-Keeping and_ Accountancy. (ii)

e

-

‘

781001

. Applications are invited in prescribed application form

(3) Competence to -

P,
1

-

v

B

, |, Teackingtor Iniegrdidd tWo yedrs Post Gradiiaie
] Region'a; péllcges'o[}‘;q?ggggpri of NCERT. (iii) Competencé 1o

- Hindi Stenography is an additional Qualification and will

3
i

2

. ~<ATEGORY NO.- 5 : ASSTT. TEACHER GRADE-I
- ((’-‘O;\i.‘vEERCE WITH SPECIAL PAPER-BANKING) in scale
© Rs.1640-2000/- for Assamese Medium Railway Higher

S(‘l‘ﬂu(!:ll‘yv_sth(’i. Temporary but likely to. be made

permanent, NO OF POST i'1.(SC). QUALIFICATION :(i)iind
. Cizsn Mas Degree, in Commerce “with special. paper!
Banking-s(ii) U isiq‘sug;peg}c;e’,{ Diploing" in "Educatign/ -

in
ate ¢

n

rind PR

oAt

eachithiough ASarieSe Medium. AGE : 20.to 40 years iz
«CATEGORY NO.6: DEMONSTRATOR (PURESCIENCE) in=
seale Rs."1400-2600/: for, English/Bengali Mediam Railway”

Bachelors Degree with Physics, Chemistry and one subject out™
of, Botany/ Zoology. 45 % arks can be considered equivalent. -
. Lo lind Class where- theére is no demarcation of class in
. Bachelor's:.Degree” (i) * University Degree/.’ Diploma® in.:
‘Education/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to
leach (hr'gug!l English and Bengali Medium. AGE : 20 to 40

~ A

»

] .4 -\_;3§(,)]2§?N0.=’E:‘S’IESQQRAI HER: (Ehh GLISHYinscalé
Rsd B NO OF POST: 10 (UR-5, SC-2, ST-2, 0BG 13-
QUALLI N:Matriculate. SPEED: 80 W.P.M. & 40 WPM.

in Shorthand and type-writing respectively. Knowledge of °

be
<

ity ¥ eve 2

giver preference. AGE : 18 to 30 yeurs, -
DEPARTMENT :MEDICAL:* % -~~~ - R
CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-.
NO. OF POST: 14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The.
candidates must have passed Matriculation or its equivalent
:examination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Se (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne n the Indian State
Medical Register. They must be able to speak in English, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with § .
years relaxation for SC/ST candidates. Both Male/ Femaule
candidates can apply, ™ - - - BN L S i
N3B: : ~o
(i) A CGenerai

A e

Eeoiaxazca in uppe

years besides the age relaxation given in para-2. This
relaxation is applicable for 2 yeqrs with effect from 15.7.84,-<
. (ii) The Candidates must have acquired the essential -
qualifications as lald down at the time of submission of

are not eligible to apply.  ir Tt
1. GENERAL INSTRUCTION : e R B
.1 ABBREVIATION USED : SC - Schedule, Caste, ST:-, .

-

examination and whose results are withheld or not declared

Backward Class, LP.O:";- Indian Postal Qrdqr, I?,XSM,

-Ex-Scrviceman,_ PH-Physically handicap;‘)e‘q;;fﬁ:;?;:‘ 2

J2-___The number of vacancies shown may

. decreased. oy i . R T R
SC/ST70BC candidates can apply against UR postsbu

SC/ST/0BC candidateg need apply ‘strictly” against =
their respective vacancles only, = - Dyt

AGE LIMIT:., . ERES

.1 The age will be reckoned as on 1.5.95. The upper ag
limit is relaxable as under :- ¢ W

S '~r\. |
OUX'SE\O_‘:‘L“

s | "Schoot. 'chjhfﬁffrﬂgrz’,;‘b:m_likely to be made permanént. NG OF.+ |
{- POST:= 2 1-UR; 1-SC).]QUALIFICATION - (i) Iind Class’

r age limits Cor ail - ;
| communities/ categories of candidates have been givenby2 ™ |

application. Candidates who have: yet to appear at the - |

Scheduled Tribe, -UR.- Un-Reserved, OBC = Other = |

be Increased or #7ix

Y -
g™\

t
] 1!

i
i
!

they. will. have to compete \vith'UR“can‘didt‘x‘t"eii:'v«fi; '
: Me3L - SN
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3 = AR LRAY URCRULTR: ©~ poalne s GUyagr ol | .
S : lfLUndox‘ CortiticatoNot ¥osting) .~ Station Road” |-
. Guwahatiw1
NO» RAW/G/41/9 ' Datet 13/10/95 Y
7, e de Yorr 46miL Crd/Cald Letter L0 SPRED TRST 01 00 Wk HLIA /
N\ and VIVASYOGE TisT o : U
'IO -" - ’/II N3 /A ”', . N P 2
Sarl/sut, .....V%L)Zitlé L L é,\f_-; : ———

o |
Your 0ll Nuwber ig° > ) T (- e i
. ey & |
You will not bg Y4 L | R | ‘
adud tted for the Speced Tegt & 'VivasVooa Toat'witho1 [y
ut this Cpll Lottex/ddmit Cord, Thig Call letter

ddilt Card however doog not iinelt pive any entdte
. . lement for geloction N

WECRUTTMEST SHLECTIVR 1OR Trg pogp OF J1le STENOGIIRIL N i
SCALE Rey  1200- 2040/ ) CATEGORY 200, 7 UNLER BtgrovMgk ¢ w0 g i
1/95 oN YDR MORTizZ4sT FRONTIEN RelLiay , EEoe ;

1, With reteronce to your nuplication for
nbove, in responge to thg imploywent
hereby adviged to attend theo otfige o
Ko Fo Rpd lway/Ma) 1gaon,Guwahatie
Test, ‘

the post mentioned \
Notico clted above, you.are I3
T Chiof Pereonnel Officay/’ y ﬂ
11 ©n 4411495 at 9,30 hrg, for Bpeed

<.

2e The Vivwbﬁoco Teat of the successful candidates of Speoad

Test will be hele on 8e11,95 ut Anilway Recruitnient Board,Guwahatl, |,
' Station Rond,Guwnhnti—le}ﬁ{éﬁ@ﬂﬁﬁ!&m04hhnkgf@ggﬁ@pn ViVA-VOCx Tiogl 4 |
l ﬁ&kh.!é.{i.,.;iﬁl{{;y. The Cendicntes shall Tinve tiolr resdt on the Notlce ey
- ‘ Boord of thiig office on &y 0e11.95 end thoge cancidates who will A .
Pl quiuallity in thg spced tent of 80 words por minuto ghould appogr fur { g0
H
[

R P
g

the Vive-Vogg Tunt on 8.11o95.Th0rcI0r0, your progenco mapy bg
I regubred foy morg than four days aud you ghould come g0 prepared o

3 You should bring your a1) originnl cortificntes and Murke: ,

“Bheetg along with rospective diplomg oertiticatos( i, o, Shorthand . .
& Type) on the cay of Vive=Yoce Teat. The S6/SP-canclinies nhyo. st
Proguce thedw.oeosc/ 10108 Cerlulionte at the time of Viva-Voce test.

- b o : 3
4, Request for postponuwent 0f the Late of Speed test ancd Viva !
Lo Voce test will not be considered ang no nbgentee tost wiil be held,

, Sy You gre algo directed tc bring the Original Cill letter tor . '
. . te Writeen test held on 27,8,95 ,

; 6’ «Approaohing Chnirmnn/RRB and or nig Sceretari:

lndircctly by o candicato or any bedy on hig hehg
Losideration for the rocruituent yiij rouder
for digquakitication .

1S The candicates can give

5 UL SO/ ST CaNLIDA1ES-(NLY
Y “‘i“l}?w ‘E 1151’1’”514 UFCWEE Gl YoU pag ENTFILEL 49 Tits Visl—¥iloa
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candd. rte 1iacle

R S,
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et m e s ey e e,
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'vping to cofie out successful I tihe coneciag SR ‘5 :
//’ §peed tost to be held on 411095, (). e fiu cldrected
Yo hring attested photogtnt coplan of (id fci 0 Cortdifie

fotes and Madcsheets s othior cortiller-1 .5 L .. ita the
Original ot the tiuwg of vivievoce teat L& .0 o, oatlec dn
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Sm R.-Jcruitmcnt selection ro, the post o
) Jr.stenographer(Eng]ish in
. _ o ~ Scale Rg, 1200~2040 /- tnder kmpleoy..
PR ' ment Notice No,1/95 Catogoiy No,7
SR and GM/p AiGeg indent No.l::/f?27/216/
v RIB/2 /oot Pt.I1 auteq 7.4%.95,

e

-,

Dntc‘or Writeon Tost: 27-2-95 :
Page of Speed Test; 011-11-95 é for 80 "-I“o'“')

Vate of Speeq Tost: 05.71 95 ( ¢oF 00 w.p.m.)- '

Date o1 Viva Voeo Tost:os-'i'l-% ' ' ' S ‘
ate of pang} approved:09.14_9; ’ '

The Selection Board held
test on g, 1 95 for the Jr,Steng-
.. Erapher (L".ng) undey Employment Notice No.1/95

“Cat.No,7 in scale Il 1200-2040/.. and has found X T .
. 16(un.1o,sc_2,s'r_2,6m;2)

carl fdataog suitable fror
v the said Post and their p

the vivy voce
recruitment of

’
v ——— s

AMES are recommended to i ' — 5
‘.:‘.CM/P/N.F.Ilnilwz\y/Mnll,qnon Ltn OnDER o) MERLY, | f.
LEC T M i i
o AGAINgy U. R VACANCY e
. N Roli lo, Yame or candidate . }’?
. 1, 810704 An falq Devi N : ‘éj
. 2, 810786 Asia Chakx'nvorty ‘ Co L. f,
. 3. 810798 Mrq tyunjoy Ghosn T e e SRR (Y
2 h, 810018 Debasi sy Qowdhury . S e
" 5« 810589 ltup alc Chakravorty = - . L B
6. | 810777 Pradip Kr, Sarkcar. ' S
S 810767 Kamalq Deta - . ' ?
T e, 81079y Pabitra Itr, Kykqpg ‘ .
Vel Bi0759 =--288¥ Anazayan Gogsyamg SR
AGAINSYD S._C.VAC/'\N(JY ) ‘ 'L_q@-T
1, 820423 -, Krishna 0as : . ;j‘]
2, 820246 Sanjoyi 1tr, nog ' N - g
T S . . ‘;. s
O AGAINST s, p, VACANCY \ o L X
1. &30077 Bijay Cit. Baro : . =03
2, 830108 Lincy Kr.l)ainnn)' ' w0
: AGUNST 0.1, . VACANCY , L1
—— T ...-—-.-..-----a—- —r
1. 840025 Santosy Kumay ! £
.._____2;__-_*-_Q.‘.‘QQ.S?.______.<~_EQBL‘£',1'_:’E9.’~';,‘K{4}% A T
_ (1.5, stk )
. . Homboy Seerctary '
Copy tg: AS/itim /ey 0L Ul e by
2, Noticc/llounls, for t Lz i ERALY "./i“l_\_-
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To
The General oYy | e j
N.F.Railway, Maligaon. f R

8ubs « Appointront fo the post of ‘Junior 8tenographs
in poy scale|of 5412002040/« per month, -~ 2

Gir,

P

We humbly bheg to dbring to ycur kind notice -
that our pames were recormended by the Rellway 4
Recruitment Board/Guwuhati for appointment to tha poat
of 'Junior Stenographor:(English) in scale of pay -
R,1200-2040/= DsM. &8 Published ir 'The Assam Tribumel
dated 12,12,85 and ‘Employment Hews® dated 23.12.86 o}c.
8ixr, we ara eagerly walting for a fo:pal
aﬁpointwont letter since Docemberiss. Ve ghall deem 4%
favoursble of your kindly lock into tho mutter and . -
sarrange t0 imsue ths appointmont lotter at the éarliest.}
] . ‘
Thanking you, .
| Yours feithfully,

Dated t 10,0,96, ' 5d/=
(Miss Kamala Deka)

(3elected candidates of the
' Jurdor Stenographer)
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Cazegory No. 26 : B.A. with Hmdi as e!ectwe sub;c; g
grduate with English as a subject pius a deg;ee () 2%
Standard of BA (Hons) in English and 2'degree o:’/
Category No. 80 : Diploma in Civil or Mechamcal 4

qualification ofDxplomn in Civil Engmeermg becom '}:

i ) them. QY 2 »” ’I"-: :}%
. SRS ‘Category N 31 ;

RAILWAY RI:(.,BUITM ENT BOARD GUWAHATI : Categog N‘; o 8%%’ :e in Civl Engmeermg %

.o ) with science ‘and Meths

EMPLOYRENT NOTICE NO. 1/98 : K 4 s

STATION ROAD, GUWAHATI-781001 : : Engineering also be eligible. oo T

. p A"I”‘D" 20/65/ . . © | CategoryNo.33: Minimum Tl cemﬁcntemDr"ﬂ.s 2

Uk “’Q"E—‘E"’M Lo : - Indin, NCVT) in Civil Engg. from rccognbed Thatitd £

"LOSING DATE : 30/08/88 A A LA

duration, Civil Engg. Diploma holders and holders {74

Apphcauons are invited in prescribed forms obtainable from any m\portant leway Stauon “ Institution will algo be eligible, - - R

o in proforma application given below (LO be neatly typed in using soneside only inastandardsize . | &, N 3 K b
_ Category No. 34 : Matric plus 3 yrs diploma in Ciy’

.hick paper) for the following tem porary posts, likely to be permanent, in the Northeast, Frontier | recognised colleges. o s, L\%
with required enclosurés should besenttothe = Category No. 36 : Dogrce in Cw:l Enw Dcpm-tmen

tY)

Nzilway. Applications complete in all respects along
ASSISTANI SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI- - Category No. 86 : Degree in Civil Engineering Dep:

Aol AT O

‘Rl U1, ASSAM under certificate of posting so as to reach the Board's office onor before 17-30 hrs. - fte N
Q/Ob/‘a o( 30706796, The applications can aiso be dropped in Lhe “Application Box" kept inthe RRB Omce 0 wgonogu(:':y& ?1:5’:" %’;‘;’:::‘%ieg‘?df’;:xr:;‘gﬁlg :
'>efore 17-30 hrs. of 30/06/96. - | “minute in Engllsh}or 25 wordsler'mlnute in Hij
£MPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDXDATE APPL[ES frescribed educational qualification; - -
MUST CLEARLY BE WRl'!TEN ON 'I'HE TOP OF T}{E COVER ﬁNVELOPE§ POSITIVELY 5 | Category No. 38 : (i) Iind class Mssters "D‘e gree :

I

1

&y

." University Degree/ Diploma ‘in Educatxon/Teach
_course of Regional Colleges of educauon of N C E R

- EN
*

CATEGORY L ' -
. SCALE SﬂPKND " VACANCIES - SEX PERIOD - - AGE

VR
S A ens R IGIAS

o NAME OF
THE POST - OF PAY '™ DURING —="OF ~ .- ' ASON'. = . medium.
/ A 'I'RAINmG' UR.SC ST | OBC TOTAL,___ mmmc " 010656 e Category No. 39 : (i) Hnd class Bachelors Degree w
t Swnoyapher(snghsh)« §200-2040/- e §1 7704701702 ;0L E%¥08’ ’\“Bot!\"r“ = vl to_SQXN 3 Botany/Zoology. 46% marks can be’ considered
3" Appr. Junior Engineer - %000-3200;- Rts. 2000/- 02701 01 = . 04 Bou\ 12 months <050 S0 s demarcatxonofclassmBachelorsDegree (i) Unive ¢
Sig/Gr-1l ’ ' oy - y . |. OR 4 years integrated - Degree cou ;
. Rs. 1320/- N 02 04 tﬂ" 14-- " Both 24 momhs 1swzsm . gree course in' regio
3. éfp‘fl Signal lnSP“W/ “00 2300 a0 AT R Competence to teach through English and Bengali! !
4. Appr. Tele Cominunic  1400-2300/-. Rs. 1320/~ 07 'oz oz oz 13 Bo;h 24 mondm 18w26Ym % : (i) A’ GENERAL RELAXATION IN UPP} :
cation Inspector/Grdl. L. 186047 - . s * - CATEGORIES OF CANDIDATES HAVE|.
08 03 06 06 .23 Both 12 m°“th= 8‘0 25“* B * RELAXATION GIVEN IN PARA 2. THIS‘
. 2 . o _‘ I " l‘

3. Appr. Teie Communica- 950 1600/ Rs. 950/-.

tion Maintainer/Gr.1Il .* - K . *.. . X,
6. Tr. AsstLDransman 1200-2040’ ‘ Rs. 1200/ 04 0\ Ol 01 07 Both lZmomhs

(s&T) S T
*Z'Z 02 Both ‘_.12 months

WITH EFFECT FROM 4/8/95." .
N B (u) THE. CANDIDATES MUST HAVE ACQU
- . LAID DOWN AT THE TIME OF SUBMIS

e

,
e Preay

5-'::-.

7. . Blettric Foremani A zoooszoo/- Rs. 2000/ ,u.L -~ _
© STA/Deputy Shop Supdt. . P e N T T * HAVE YET TO APPEAR AT THE Eli
6. Appr. rechanics (Elect) 1:00- ?,30v Rs. 1400/ 03 0501 C3 18 Both” ‘24 mont.hs ‘8w28 Ym. WITHEELD OR NOT Bt.ChARr.D ARE g
0 9. Tr. Asstt. Draftsman 1200-2040/- Ps. i200/- 037010t 01 " 00 Both ,1,2 months 18to26¥rs. | |- |, GENER.LL D"STRUCTION e ‘] .
(Flect} , e - Lot e L ARBREVIATION URS IR,

i3 Tr. Droflaman (Fiect) *I-wwsﬂ s, 1400/~ © 01 7 Cuth Zamon t... 120w 30 ‘.’.’.‘." HEWAS gC?‘zsff rnl‘d M J: =D : et ",;
11.Tr. Head Draftsman - 1600-2660/- Rs. 1600/- 101 Both 12 mom.hsl '20&03an N =Scheduled Caste, m-&heduied mbe,
(Elect.) e L TUN e i . | 7% IP.O.=Indian Postal Order. T :If S e

12 Tiathe Apprennce - '1400-1440/- Rs. 1400/~ 06 02 01 02 ;_1_1 Both 24 months. 20m 28Yrs. +1.2 The number of vacancies shown may be’mcr g

i 13. Cominercial Apprentice 1400-1440/- Rs. 1400/+ . 06 02 02 01- .11 Both ?Amonths 20 to 28 Yrs. j 1 13 SC/ST/0OBC candidates can apply agamstU] .
| 14. Physiotherapist ... - 1400- 2300/; ° . — 0l - = '.01 ‘Both  —/ " 18t028Y¥rs.. | - . candxdates SC/ST, )
15.Staff Nurse . - - 14002600/ " —. - 13 04 ‘02,07 2& " Both ={ - 20t086¥rs. ", ,;[;: only. . ISTOBe Can?dam e e,
16, Pharmasist .+ .'1360-2200/- ~— ' 04 01 0L 017 07 “Both -={l. 20tw80Vm Y iy sepypaiT . E,‘f'- R

| 17.Lab Asstt < - 9751540/ 1= 701 =01 -—-0 02 "Both 5 -,
: . Both 24 mom':ns . 21 The age will be reckoned as on 01-06 96 Thef

i 18. App. Mechanics ~14002300/ Rs 1320/- 04 0201 O1.. 08" L4
. w1 3 W) By 5 years for SC/ST candxdates and by §%

e

- Elect/DSL" . <. .
19. Tr. Deputy Shed -, Both 12 months ‘. (b) By 6 years for Borafide dxsplaced Goldsz !
Supdt (Elect/DSL)" ; (¢) By 10 years incase of physically handxcj'
- A(gsptf/ﬁ:;nm ~ , /(d) Upto the age 40 years for “RESERVI
21 Appr. Train Exarminer 201350/ R, 1920/ o : Both '24 months ‘;"(e) Upto the extent of service rendered by GF,
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'23. Drafisman (Mech) - “14001,00/ ‘bs. 1500/ -

{"24 Appr. Junior Chemicel ; 1320-2040/- :Rs. 112_0/_ 02 .= ! " tive sorieties and Institutes upto 5 yea{

- upper age limit of 385 years ‘whichever is k;

l" mont.hs 18 w 25 Yrs.

03 So;'x

o} " & Metellurgical Asstt. 5 17”' - Lo - h 3 LT L e
25 emical 40 -2,,"0,’ . 1400/ - 02 Bot 12m0n hs ‘72 ©030Ys S}y .

P E},&?L_J':fygm, st 100856 Ro. 1400 ” L. - RN ‘e (f) Uppeér age limit in case of widows, divorcet
b7 25 Tr. Deputy Sher: 2000-1uT. Pe s, i 21 ¢L — 03 2ot i2monihs 201030 Y. @ 't‘wezr husband but not 4rer-mmerd shall bd
H Suptd. (Wormhop) . . : ) g) uplom wirnuin age ol 3 yeers for re'aa L

© 7. Appr. Mechanics HOO~2:}00/- Rs. 1320/- 05 02 Ol ?2 10 Both 24 mouthe 18to 28 Yra. . to [ndla on ¢r 2fter ist ‘June 1853 an
(Vorkshop) : . ;/ - Palistan (Mow Bangizdesh) on 67 after }
28. gppr. 'Chief’?rnin 2&004:-\’/(.‘/ e, 20007 02 '0! —_ - 03 Eo:h’ 12 mont?ﬁa 20:0 30 \rs 3 H""! TO APDLY .
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ting “of “'the * Bon; gaigaon
-xctDevelopmentCommuce
held ‘on ‘June .10. The
ting ducussed ‘the imple:
tation ’ “of specml heaJth_
k-up ‘programine’ for pri- .

.y ;school students .in “the -

rict* and asked the ,Joint
“wr of Health Semces to
iare. a ‘plan’ to cover all the
xents 01963 LP schgols inthe
e ?:‘\a;'tmdys-sﬂ
‘dress g the .meeting the
ty -Commissioner, :Aftad
«ed requested the heads of .
WuS develnpment *départ-
.ts to submit future nlan of
N0 dcve]op the d&smct -
localty avaﬂable resources. -
¢ meeting also decided Lo

. the water  resources

.able in the district and the

murity polytechnic scheme

ongaigaon Polytechnic for

senefit of the youth...

o8 rcvenne _"The State

cmment “has -decided to

ance . erd revenu&s cof

" transfer the cases undchadway
smeBxopertics milUntalul, mma

‘Sarkar Convicted Abdul Rahman
“of Monakocha village under
- Manikpur Police Station <o
undergo rigorous imprisonment
. for seven years and to pay & fine
f ~rof Rs 50,000 or ir defauit to, ’
publication of rifixation notifi- . _undergo further rigorous im-
cation in theAssam Gaz.e{fe says - prisonment for 1wo years under
£, Section 447 of 1PC for murdering
. “t.The 7 Kanteswar Das of the ‘same
fBong:ngaon Lawycrs Assocxa. _vxllage
tion opposed . ‘the “move’ to “The accused Abdul. Rahman
““attacked Kanteswar - while
'. n.unuh,n« the flaid
¢ February 27, 1988 wich a fathi,

sish)  Act, Motor. \#
Claims, Workmen Comper'.sauon :‘I'hc injured I\.mtcswar died on

- Act, "Consumer Forum etc o ¥4 hns way Lo the hospital.
¥ Guwahati. A “resolution wns ‘SnR N Das, Public Presecutor
‘edopted to ‘this " effect in a appearcd for the State while Sri
meeting of the Association held” M Mahmud, auvocatc defended
or June 7 under the president- b .xccuscd
ship of Sri Gopal Chandra Das. y)y7%
The meeting expres.wd resent-
ment at the move made by | lhe
Government withuut consider-
ing the difficulties and financial
unphcauons for . lhe htlgant
pubtic.,

Convicted for mu:uer 'I'he

Bongaxgaon town as per Land
" Revenue :Re- assesmcnt Act,”
1036. Pcoplc who want to submit
objectionsto theenhancementof
land revenue may do so within

six ‘weeks from the date -0

Avﬂ
. on,

By A Qzaﬂ Reporter
1§—The’

E;GUWA}MTI June
“failure of the N F lew.;y

’Kuthormes to 2ppoint any of the

: r C
une’ l8 = Thc §”
aged in between thmcen and fifte: .
_orl)ulu\;an and at dmcrcm times d
created quite sensatxon in the'oi] s
Altagether nlne boys, ‘all studel
of the locality, were reported missi -3 :

threc wcre traced i'nd rescu"d by x
R ) B A

luge number of parents, gua
educxuonal mstitutionbs of Dulhu
convened by the ofﬂcer in-ckarge o
June 17 to dlscuss the, silu’ntiun a
prevention of furlher occurenc(- ur
-t anolive ! ?uwv m!vd it ...:._.
.any extremist outﬂ' ln the reces s
suspected that some drug ffafficke * 2|
lured these adol sccnt}!oys to can %
and guandians to be’ alerl w keep? .’
their adolescent cmldmn ‘and to pi
they go out for pmue tuiUon nne: !
The 0.C. of[)nllajan p‘éhce stat
adequate elcpa hmc bccn mken {
migsing boys. .
~The names of the mxasing boys.
Class IX, \{onom\quheda(ls)( Y

Clasgs IX, Ganesh Ch, Gogm Gag4ac .
Class Vil a.nd R&uul Gogoi (14) Cls, -

.
.
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Thc police admnnistrauon has t
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1 successful candidates in the

Session Judge Bongaigaon, MM f Gst of Stanogreplier even aRer.

f Qrksh@p
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rom Our Corrﬁpondcm
ZARA, June 18~ A work
ponthe’ necess;t) of bamboo
o8 and its presem.\lmn was
3 recemly “at ;ithe Horti-
ural Pesearch ‘Station, Kahij-

_kshop

chrcf "guest,- Aok
‘agohnl of Gauhati © iver
exp mnedthesxgnmcanceof

~ e,

1estated at;Bamboo
L, DAMOO

..zdhab Baruah, District’ Agri-
sltural Officer also atuendnd
e wnrkshop

9r Khangia expl.:ined the
chiniques “and utilisetivn of

aIn boo crops in the field of
= DrRacanit wr.C f‘.‘l.,,..

Pt reservation

"'ut months from the date of
“announcement - of inteniew
‘ésults, for the purpose, has bee:
L*(newed by the conscious circles !

he_re as one more bid to deprive
he indigenous people -of job %
ﬂoppo'tumtv& in the Raliways by

on bamb@é:i

-

l\arnya'x KJ.La Minister o(Qtate

for Revenue :and Spricun.urep Some vested interest circles.
(Ind). -y . -, & According to knowledgeable

Dhnrna atsged ; $ources, the Railway Recruit.,

- rup district cmrrmLteé ‘of the %JHCM Board, . Guwakati, had" "
Assam Prm Correspondents ydeclared tengenexa.l cvfoeach OH
Scheduled Caste, Scheduled & E«'

-7Union Stagéd a tiwo-Kour dhernas 23 githe
“on June 7 in front of the ercle :Tﬂ be and OBC category candi- J
_;:daLes eligible: for ‘the ‘post o.;g

“Office o .Pala.sbar protest
“Tageinst the “killings <f Parag Kr. £ tenographer through a news:

* Das, 1§ s Execiitive < detor of : *Pap"r notification on Deoember
S bitr .‘7!,12 1993 Most of these 3ob»

i ig:seekers were loc'al youthe. 3

‘\But, deopn._ t.here bemg somu
~ Qacancnes against the posts, .hej
"N .F Railway’ aathorlties ha\e'*
Anterest to ahsorb @

g?r‘em allegadly .S hoa«mg “nois
elccted candiddtes mlege the

ezad}
«J 4. t?';

g%urcr's; ~
atymdra Sarma

*3
.
>
E

s e

SouLh Kamnm New( n«ers and

.

* Sangha ’ and Daknm“i(ammp
~ Sssetan P'\f.ﬁhcd also sat on
dhama. -

The t\ummp dzstr:ct. commi-
tzee of APCU later st ubmitted a mcn’.()fig,_ ard
morandum to the com')eterl : GUWAHATL Junc l8-—
hority denvanding adequate ¢ Comere of the

Asso: o

P S L T L Wa. Y

GUW»\_ »\Tl Jm‘\ 184
i Central .Comnittee, 1..ceung of,
lhc Assam Peop le's Pmnt vaeld

Cdr-
-m' T
ecenty here at Kartzl B‘mwan. I
el

u'\der the c‘\au'm.u'.bmp " ofSri
_Holiram Terzng, Gére raﬁ“ccre
“tary Cof .ASDC ‘Fand FiM
‘demanded - :-mncd)ate Aith- 2o 8L
drawal’of Army Oper Siinthe ,p<
State, s3ysa press feleaddiy’s:3 YL
z The ‘meeting- autended by al) -
the newly elec‘cd ’dL&s of ASDC ic
a.nd rep'e..cnmmns ‘ot Tig

(AD"") _Mmrg Mzmagtl(ebang y
(M"“K)’and Cl’l( =Libera-ae

‘and the crg.x isatd onm*po»mun ;
of AP and also adcmed APF’s ;'
stand on the me.m' issurw
pre sent. yr

The mee'mb dcscnbed renc\v
ed Arm) Operatxons in l)“‘ Sta'"
in the name of solving tbe UL
;)TGJ.EI-I 25 ‘mest und U!\;.'r'.?.t(:

b
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| NO. RRB/G/41/80

"RAILWA

~-

* RAJLWAY RECRUITMENT
BOARD : GUWAHATL "

. v Date : 05.9.96.

“NOTICE - .-
Sub : Cancellation of Recruit-
ment .panels of Stenographer
(English) In scale Rs. 1200-
9040/- under Category No. Tof
Employment Notice No. 1/086
dt. 26.4.96 and Craft Teacher
(Bengali Medium) in scale.
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice
No. 3/84 dL. 19.12.84.

Railway Board vide thetr |
letters No. 06/E/(RRB)/26/12
dtd. 7.8.86 and 46/F (RRB)/
96/13 dL 21.886 have
cancelled the Recruitment
panels ~of Stenographer
(English) and Craft Teacher
(BM) mentioned on the above
subject due to various lrregu-
larities. Hencethe Recruitment
panels  of Stenographer
(English) and Craft Teacher

(BM) stand cancelled.
. (B. Kalita),

Chairman -

Rallway Recruitment Board,
~ Guwnshati

RN/1328/1

L —
- — e




#RTRAL ADNII\TIgTiRATIVE ’I‘RIBU'IJAL

GUVJMIATI BENCH L
. .
Title of the case : O.A.No. /&)/r of 1996
Miss Komela Deka’ «.s Applicant.

- Versus <
Union of India & Ors ... Respondents.

An appllcatlon vnder Section 19 of the Administrative
Tribunal's Act, 1285,

INDEX
SL. Ro. T Desceripbtionl OF €nclLosures  Page 110
1. , Appl'ic&tion 4 1 to8
2. ' Verifica.t‘ion ‘ : 9
3. ' ) - Annexure A.I v,_.__,_.-—-————/)i
'4. , AlmeXlll"e AoIcl “"‘-’—_—-—_——’—~
5. Amnexure A,IT —— c’%
G ’ Annexure A-1II '/“
7 o . Amexure AJIV - 29
8 Amexure AV — /4,
S, - Amnexure A.VI — [
10, ' Annexure A.VII . /g,
AJVIII — /9 2%

11, . Annexure

For the vse in Tribunel's office:-

Date of filing g ‘S/ /7{
Registration No. £} /43‘/{ t

- Signature /ﬂH

é?é Heglstraf/g"

i
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1. PARTICULARS OF THE APPLICANT :

Simt. Kamalﬂ Dekay.

Q/o Shri Sachlndra Nath Deka.,
, . Milanpur Tineli,

P.0. Bzmanimaidan,

Guwohati.

2, PARTICULARS OF R&SPONDENTS : -

1. Union of India represented by :
the Secretery to the Govt. of Indis,
Hinistry of Railways,

Hew Delhi.

- 2. General Manager (P),
~~ H.F.Ruilway, baligaon,
Guw“hut1~1l.

SRR Chalrman
v . - 7 Raillway ﬁecrultment Board,
S Guwahati-1.

4, Nember Secretary,
Railway Recruitment Board,
Guwaheti-1.

3. PARTICULARS OF THE ORDERS AGAINST WHICH THIS
* APPLICATION IS MADE :

i. This opplicction is made for implementa~
"tion'of recomnendation of the selected candidates for
_appointment ds stenogf;pher (English) in the scale of
pay §.1200 - 2040 vide Employment if tice Ho.1/95 - Cate-

gory No.7 (Annexure A.III).

ii. . Restraining the respondents from
. completing the process of employment~noticé Ho.1/96

Cotegory No.l (Annexure A.VIII),

4, JURISDICTION :

The applicant declare that the subject
matter ngainst which he went redressal is within the
jurisdiction of the Tribunal .

'Contd'.‘....‘ﬂ‘

Mias Komale fakﬁwxg



R\

‘ ~.

e

WM M

5. LIMITATION : DI |
The appliceant.further declare that
the applicafion is within the limitation presecribed under

Section 21 of the Adminigtrative Tribunal's Act,1985,

‘-
.

B, FACTS OF THE CASE :

[}

6.1. ‘ _ That the gpplicant is a citizen of .

" India snd as suchshe is emtitled to'all the rights and

privileges guarsnteed under the Constitution of India.
®

6.2 . That the oPplicgnt has passed the

-~

‘matriculation examingtion in the year 1983 and T.D.C. Pt.:II

in 1982 and also obtqined diploma in typing and stenography.
The testimonigls are enclosed in this application and

marked as Annémre AJ, AI.1 and AJIIL.

6.3, - That the respondent Ho.3 made an

advertisement for testing cendidptes for stenégraphef in

N

the scale of pay f.1200-2040 through Annexure.A.III
\\ T e '

and it wes clearly written in the advertisement Fo.1/95 -

undér clause 12 of geﬁeral~instnuqtions.that the no. of

post of stenographer may be incre-sed or decreased.

6.4, :  That the applicant in response to the

*

. 1 .
advertisement méde-by the Respondents on 26.4.95 as

appeared in The Assam Tribuné had epplied for the post

of stenographer. The said advertisement runs as EmPloyment

thice-No.l/gs Category 7. P~

A copy of the spld advertisement is

amnexed and marked ,s Annexure A.ITI.

Contdeeesese

/

MM KWw\a.ﬁo\ %s.l
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645 | ' That the applicant made application

for appointment as stendgraphef at the‘scale‘of pay
15,1200 - 2040 giving all particulars .such as academic
qualification;'age pfoof certificpte, Diploma_Certificate

in typing and stenography etc.

646 . That, the respondents beiné satisfied
with the requirements of the cendidature fpr the post
6f-5tenographer‘as~n6téd abdve called for written test'
fixing the date as 27. 8.95, ‘

A copy of the cgll letter is annexed

herevith end marked ss Amnexure A.IV.

6.7 ~ That as per the call letter the

applicant appeared in the written test, did excellent
and became successful in the test and accordingly the

sPplicant was cglled for épeed test bdth in typing end

utenography and this wgs held on 4/5.11.95,

-

A copy of the same call letter is

annexed-qnd mprked as Annexure A.V.

6.8 L That in the speed test the humble

appliCan£ did excellent and sccordingly she was declared
successful and thereafter the applicant wos called for

a vivs-voce test and in this test held.on 8.,11.95 she

"8lso bécame suécessful and wos selected by_the respondent

No.3 and recommended the name of the applifant to

- Respondent No.2 for appointment. In view of increase of

vacancy, the respondent rightly and validly recommended
the name of the ppplicant alongwith 15 others for

appointment. . C Contdeseeenss

.

oy
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A copy of the said-fecoﬁmendation
cohtaining the name of the applicant
- plongwith other is annexed and merked

'@s Amnexure A.VI.

649 ‘ - That the written test,'speed test
and v1vu-voce test were conqucted by the Railway Recruit-

ment Board headed by the Chglrman, Wblch is an sutonomous .

body llke any other Rullway Récruitment Bosrd 1n the :

country, Moreover, one respon31b1e officer was deputed

to the selectlon.boara on behdlf of the Respondent
No.1l gnd 2.

6410 " That the applicant beg to state thut
as per ad?ertisement dated 26.4.95, once the candidate
is sslécted sfter going through gll the stoges/tests viz.
written test, speed test and viva-voce test and when the
name'was—récommended for appointment -as stenogrspher, |

the respondent No.2 is duty bound to ‘gppoint the applicant

o in the-éxisting'vacancy of the stenogrspher.

6,11 . That the applicamt beg to state that
though finsl list .of 16 candideotes including the name
of the applican£ i.e. Amnexure A.VI was recommended on
9. 11'95 to the Respondent No.2 for gppointment, the
Respondent No.2 did take no actlon on it and the
applicant waos at o loss of hav1ng not recelVed the

appointment letter. Even the resentment/lnactlon of the

" Respondent No.2 was echoed & re-echoed in the news paper.

Copy enclosed.
Cont@eeeseasns
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'6.12 That the applicant made représenta-

-

tion to the respondent No.2 doted 10.6.96 requesting
him to wake appointment of the applicant.

A oopy of the representatlon is

1nnexed ond mﬁrked as Annexure A VII.

6.13 E ‘ ' That while the‘applicant was anxiously

wolting for the~appointment letter she was surprised to

see the advertisement N tice No. .1/96 dated 20.5.96 where

the respondents Wanted to test 8 candidates. This

advertisement appeared in local news papers including
notice board and runs as category No.l. Having seen the

advertisement, the anxiety of the applicant was multi-

. plied and agein she approached the respondents and

1o response»at*all was theré from the -respondents. The

applicant believes that some foul play may take place
in view of the sdvertisement No.1/96 dated 20.5.96.

- A copy of the}advertisemeht No.1/96
is annexed herewith and marked as

' Annexure A-VIII.

In this connection, the applicant beg to state thgt

olongwith'her there are 15 othef candidates also duly

' recommended for app01ntment to the post of stenographer )

and wnile none of the recommended candldntes 1s
appolnted, publlcatlon.of another gdvertisement is

creating suspioion.iln this connection; the gpplicant

further beg.to state that there was another Employment

Notice No.2/95 Category 1.where 21 candidrtes were

recommended for appointment of office clerk in the scale

\ Of teesvene

Nians _b(cu~v\oeéLy\_ 43KLLoh\*



" the applicant.

7. © GROUNDS: -

selection.

W
..‘6....

of P J 85,950 - 1500 and &ll of them were gppointed

Athough they weve appeared 1n the tests subsequent to

L4 -
e

6.14 That the applicant beg to state that

~the selectlon of the\appllcant is .valid only upto one

year gs per existing rule of the respondents,

. L 2

7.1. ) For that in view af the selection as per
Annexure A~VI, the applicant was sure that she would be

appoxnued soon under the respondents and as such she

-did not make any sttempt for appointwent in any other

department.

7.2 ~ For that injustice will be done to her

if 1mmea1ate app01ntnent letter is not issued. Moreover

1ongw1th the eppllcunt the whole famlly will suffer very

adversely. ' -

7.3 | For that the ndvertisement No.1/96

as Teferred in Amnexure AJVIII is ill-conceived,confusiﬁg,'

- conflicting, contradictbry, inhermoneous and acting upon

it will be illegal and uncalled for and\the applicant

firmly believes that this Hon'ble Tribunal will direct
the Respondent No.2 to iﬁplement the recommendstion of;
Respondent No. 3 and'é,(Anhékure A.VI) and in the event of
nonpissuing'such'direction, the applicant will be deprived

of the right of éppointment conferred upon him after the

COmbdennann.
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8.. . "RELIEFS SOUGHT FOR : = - .

In view of the fascts and circumstances of

the case the applicant prays for the following reliefs:-

il | That the applicant moy e appointed with

immediate effect with & direction tO'give the-seniority

from the date of recommendation foyvappointment'i.e.

dated 9.11.95.

ii. ~ That the respondents may be directed

hot“to implement the sdvertisement No.1/96 (Annexure A.VIII) .

till the spplicant is appointed.

iid. Aty other relief/reliefs gs this Hon'ble

. . N ‘ o
Tribunal considers fit and proper.*

-

9.  INTERIM RELIEF PRAYED FOR :

ie - Thot during pendency of the disposel
of the applicaotion, direction may be issued to the
Respondents 'to gppoint the applicant with immediate

effect,

ii. h That the respondents may be directed not
to appoint stenographer agasinst ndvertisement No.1/96

ti11 applicant is appointed.

10. WHETHER ANY OTHER APPLICATION/PETITION FILED
BEFORE ANY OTHER COURT/TRIBUNAL : _

| The spplicant beg to state thatshe has
not filed any other case npplication before any Court/

Tribunal. Contd
On o ® 0 e 0 00

\\w‘ Ko oL o Qe,l%.



11,  REMIDIES EXHAUSTED :

' " The qppliéant beg to state that she
has exhausted all the remedies and there is_no other
al't;erne_tive, but to approach this Hon'ble Tribumal for

3ustice.

12, PABTICULARQ OF THE POSTAL ORDER :

‘Postal Order To. 846584
D Date & Qﬁ - ?/é
© Issued 5y 3 ,&-/ﬂ@
Payable' at @(L q ’W(AZL-

13, An Index with particulars of enclosures is

~enclosed.:

14,  PARTICULARS OF DOCUMENTS :

AS"per ind,ex.'

Ve'r,ifica'bion. ceccsene



VERIFICATION

I, Miss'Kamala Deka, daughter.of.Shri'sachindra‘
| Nath Deka, Mllanpur Tlnall P.O. Bamunlmaldan, |
Guwahati, aged about 29 years, by caste KalLta, by
rellglon ‘Hindu, do hereby soleMnly effirm and verify
that the statemenus mude in’ paragruph 1 t0 6/§f8thg 1
.0.A. ore true to my knowledge ¢nﬁ those made in

par&graph 7 of -the ‘0.A. are true ‘o my legal adv1ce

and I have not suppresse& any materlal faCus.

“~

AND I 31gn this Verlflcatlon on this- day'
of v', 1996 at Guwahati. ”

&V,aJa V(cu~;:aﬁL$f€$°LQKe‘.
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NO. TC/ . ioereeeson Bated Gauhati, the 24h. June]9 85+
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Her conduct and character were quite satisfactory.

| »r(*%TF“' ! wish her success in life.
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RATLWAY RECRUITMENT BOARD :
3

GUWAHATI

Station, Road, Guwahati -781001
Date : 26.4.905

DATE OF PUBUCA'I\ION 10375, 95
CLOSING DATE : 94695 ~

Applications are invited in preseribed _:{ppli('nlipn form
abtainable from the important Railway Stations or in a
proformaenclosed herewith (Lo be neatly typed ) in a standard
size thick paper, only one side) for the following temporary
posts likely o be permanent on -the \Snrlheasl‘.YI-'r(mticr
Railway. Applications complete in all respects along with
required enclosures should be sent to the Assistant Secretary,
Raihway Recruitment ligggg.ggl_tion_Rnad Guwahati-781001, :
“Assam under certificate of posting so as to reach the Board's
office on or before 17.30 hrs. of 9/6/95. The applications can ,1
also be dropped in the “Application Box" kept in the RRB
Office before 17.30°hres of 9.6.95. EMPLOYMENT NOTICE NO.
AND_CATEGORY_ NQ. AGAINST. WHICH_THE CANDIDATE g

APPLIESMUST CLEARLY RE WRITTEN ON THE TOP OF THE

COVER ENVELOPES POSITIVELY,

DEPARTMENT : MANAGING ‘P'BRANCH: |

CATEGORY NO. 1 : ASSTT. TEACHER GRADE -I

(BOTANY) in scale Rs 1640-2900/- for English/ Bengali

Medium Railway School. Temporary but likely to be made
' permanent. No. OF POST : 1 (UR). QUALIFICATION : 1ind

class Master's Degree in' Botany. (i) Usiversity Degree/

Diplomain Education/ Teachingor Integrated two years post
graduate course of Regiondi Colleges of Education of NCERT.

(iii) Competence to teach through English and Bengalj

Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE. I
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely 10 be made permanent. NO OF POST : 1 (UR). ¢
QUALIFICATION : (i) 11 Class Master's Degree in Physics. (ii)
University Degree/ Diploma in Education/ Teaching, or L/

f
i

Integrated two years post Graduate course of Regional
Colleges of Education of NCERT, (iii) Competence to teach
through Pnglish wnd Bengad Mediun, AGE - 20160 60 Yeare - 1 ..
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-II !
(SCIENCE) ‘in scale’ Rs 1400-2600/- for Assamese Medium
<+ Railway School. Temporary but likely to be made permanent.
NO OF POST : 1 (UR). QUALIFICATION - (i) Ind class
Bachelors Degice with one of the following group of subject.
43% marks can be considercd equivalent to IInd Class where
there is no demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (i)’ Botany, Zoology and one subject out of
Physics/  Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in
Regional Ceileges of Education of NCERT (3) Competence to
ieach through Assamese Medium.-AGE : 20 to 40 years.
CATEGORY NO. 4-_: ASSTT. TEACHER, GRADE-I
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO. OF POST : 1 (ST).
QUALIFICATION : Tind Class Master's Degree in commerce i
with special paper Book-Keeping and. Accountancy. (ii)
il Do Divlono o Epgatipn 6oy -0t

e s

L

13

facepep

s

. .. . - |ﬁw \)H
RAILWAY NOTICE 6%2) ) {"_J= (COMMERCE WITH SPECIAL PAPER BANKING) in scale

-

|

'\)li(‘:(k‘ﬁ of Educ{tliun of NCERT. (iii) Competence to teach
' !‘1‘  ssamese Medium. AGE : 20 to 40 yeurs,
ATEGORY NO. 5 ASSTT. TEACHER GRADE-

I Rs1640-2000/- for Assamese Medium Railway  Higher
Secondary  School. Temporary  but likely to be made

Class Master’s Degree in Commerce with special paper
Banking. (ii} University Degree/ Diploma in Education/
Teaching or Integrated two years Post Graduate course of
Regivnal Colleges of Education of NCERT. (iii) Competence to
teach through Assamese Mediur. AGE : 20 to 40 years.
CATEGORY NO. 6: DEMONSTRATOR (PURESCIENCE) in
scale Rs. 1400-2600/- for English/Bengali Medium Railway
School. Temporary but likely to be made permanent, NO OF
POST : 2 (1-liR, 1-SC). QUALIFICATION - (i) IInd Class
Rachelors Degree with Physics, Chemistry and one subject out
of Botany/ Zoology. 5‘."’.:11\3rks can be considered cquivalent
to tlnd Class where there is no demarcation of class i

‘Education/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to
teach through English and Bengali Medium. AGE : 20 to 40
years. <t

G,

QUALIFICATION : Mat riculate. SPEED : 80 W.P. M. & 40 W.P.M.

Hindi Stencgraphy is an additional Qualification and will be

Kiven preference, AGE : 18 to 30 yeurs. - -

DEPARTMENT : MEDICAL : RS
CATEGURY NO.8:STAFFNURSE in scale Rs. 1400-2600/-.

candidates must have passed Matriculation or itg equivalent
iexamination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General

Nursing or other Institution recognised by the Indian Nursing
Council or BSc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each

candidate under the sanction of competent authority. On

Medical Register. They must be able to speak in English, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/._ST candidates. Both Male/ Female

candidates can apply. B < 3.
N.B: LT .
L (i) A General Relaxatisn in upper age Iimits for all

o cemmunities/ categoricnefcandidates heva boen gheeney 2
years besides the age relaxation given in para-2. This
relaxation is applicable for 2years with effect from 15.7.94.
(ii) The Candidates must have acquired the essential
qualifications as laid down at the time of submission of
application. Candidetes who have yet to appear at the
examination and whose results are withheld or not declared
are not eligible to apply. . )eor bt .
i.  GENERAL INSTRUCTION, e
1.1 =~ ABBREVIATION USED : SC - Schedule, Caste, ST -
) Scheduled Tribe, -UR - Un-Reserved, OBC - Other
Backward Class, 1.P.Q}- Indian Postal Order, EX§M

\,~"-  -Ex-Serviceman, PH-Physically handicapped.

L2 _The number of vacancies shown may be increased or
decreased.

i . t- ,
SC/ST70BC candidates can apply against :mz posts but
they will have to compete with 'UR ‘candidates.:
SC/ST/0BC candidates need apply strictly against
their respective vacancies only. -
2. AGE LIMIT: -, oo,
2.1 The age will be reckoned as on 1.5.95. The upper uge

]

limit is relaxable a}e\ under :-

permanent. NO OF POST @ 1 (SC). QUALIFICATION ‘(i)lind

s 1200°20407. NO OF POST: 10 (UR-5,SC-2, ST-2, OBC-1);

in Shorthand and type-writing respectively. Knowledge of

NO. OF POST: 14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The,

Nursing and six months course in Midwifery from a School of

selection, their names must be borne in the Indian State_

(

Bachelor's Degree. (ii) University Degree/. Diploma in -

' \,/:;ZF‘Z{N;;E'r)Tt’i?N’(’)T7’T§"T‘£;’ﬁ()§RA1’HI-JR':'(Ery"ct;l‘sri)‘_m"s'calé :

) L

& \_/
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. LLUGY RECRUITMENT BO4RD: 3 GUL TL
- \Under Certiticate o kosting)

-

- .NO. RRB/G/41/9
or

Station Road |
Guwahatiwi

0

Datet 13/10/95 |

Aol At ;

To Y | a Y
Si ,i/smt.,,....v,?< a 48 O

Your Roll Nunmerlé L *-~ . ,“_‘*v_,,;\,_ s
~-Y0n will not be R g{?ZKF :
adul tted for the $peed Tegt & ‘VivasVooe 'Test'witho«l

Ut thia Call Letbor/aamit Oa'j'd. This Call letter/
3t

Shlezde-your-Aanit Card/cill Letter fop SPEED-TBST of
i VOV, i e etter £ FT

ty

- 4drit Card however doeg not
lenent tor selection .

RECEUIT™MENT SELEGTION FOR THE POST OF JRe STENOGRARH'
f}r«w sy 1200~2040/~ ) CATEGORY No i

» 7,UNLER EM2LOYMgN
'35 ON Yhm NomTIz.sT FRONTISR RAILWAY ,
EN ¥ith reterence to your' application tor

2 The ViveeVoge Tost ot the suc
Test will be hele on 8411,95 at R 1

olf give any entite | .

0fflce 0f Chief Personnel Oftice /. ;
F.tflailway/ualigaon,Guwahatii-' &

]

80 W, PL%J &) / /’

!“

cessful candidates of Speed
. allyay Recruitment Board,Guwahati, -
Station Rond, Guwahatixq, NO

No wﬁg?m Cill, LETTER FOR VIVA-VO(_% T%QT
IL—.L.,@,JSQTIUErgoThe Candicates shall ave thelr result on the Not ce <.
Hoard 0f this office on & 6411.95 end thoge cendidates who will ‘

the speed test of 80 words per minute should appear for : ;,‘3
the Vive-Voce Test on 8,11,95, Therefore, your Presence may he '

four days and you ghould come

Sheots along with respective ‘diplomg certificates(i,e
& Type) on the cay of Viy a Tes he $6/§Twcrrcic

,___._'_M.Qn_thni © iOattu‘a'Jét' the time of

4, Request for Postponment of the Late ot
Voce test will not be considered ang

no abgentee test
Je You gre also directed to brin

Speed test and Viva

80 preparec .

certificates anc Mark--

o Shorthand
ales algo-aust -
Viva~Voce teost.

f

wiil be helc,

4 the Ori inal €21 lctter for
~ the Writeen test held on 27.8,95 , g €

by “pproaching Chairman/RRB and

Lonsideration for the recruitnm

or his Secretarist cirectly or
Indirectly by a cendicate or any bcdy on hig hehnlf requesting undue

ther in Bugiish or Hinati,

ent will rencer & el ste liatle
. #or alsqualification . _
7. The ceandicates can give in.terview ei
5,

3\ FOR SC/ST CANLIDRAT. LY
SN DN"P%{!}' "m%%m YCU J\W L3
o ST LMY IN SECONL-CLuSS FROM _ (s
N iml.) “NL Bu(X, 8 Pasg 1s availeble upto 15e-4
,' A thori tygm, Vol

%B.«(ﬂl‘%u are acdvised to inerease tne gpec 07

~ o

ing to come out successful n the cosuriag
fpoed test to be held on 4,11.95, (2)ie. xe ¢
Yo wring attestec photogtat copies.of ..i' ~ -

tates and Marksheets ang otier certigicrt.s 1..

Original at the time of viva-voce test i
the speed test of 80 words per timite .

e I
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Has Iway locyruy Lment Doaxd: Guialie i1
Tt baent Tga Xt}

————— L

\ Sy

W o D /G /00N /155 /102y, 1

NoOTICxm

Sub 1w Recruitment Selec
of Jr.stenogran}m

tion for the post
r(Eiglish) 15 -

scale Rg, 1200-2040,/- under Employ-

ment Notice No,1/
and GM/P/MiGts 1p
. RRB/z/uectt Pt,11

——— o

Date or Written Test:

Mate of Speed  Test;
Date of Speed  Tegt;

Date of Vivg Voce Test:
Date of panai approved;

'I."he' selecetion Board held
test on 6,11

grapher (¥ng) nnder Employment

Cat.No.7 in scale R 1200-20%40/-

16ww4msce,ﬁugdnuz)cmﬂ
the said post and their names
: GN/P/N,F.Hailway/Malignon

3 category No o7
dent No,E/227/216/
dated 7,4,95.

-

27-9-95

04-11-95 é for 80 w,p,m,}
for 60 Wop.am, )

05~11-95
08-11-95
09-11-95

the viva voee

95 for the receruitment of Jr,Steno-

Notice No,1/95
and has found
idates suitable for

arc recocimended to
‘n QRDEN or MERTT.
—t Y MBULT

AGAINST U, R, VACANCY

SN Roix No,
1. 810704
2, 810786
3. 810798
i, 810018"
5. 810589
6, 510777
8, 810767
9. 810794
10, 810759

® - -..._._..__.__.._——~_

-._-.-....-.._._-....~_~

Name of candidate
AMigall  Devy

Asia Chukmvorcy"
Mxri tyunjoy Ghosh

Debasish G‘mh'dhurj'

- Rupak Chakravorty

Pradip Kr, Saxicar

Kamala Dexg

Satyan arayan Goswami

AGAINST S.C.VACANCY o

1, 820123
2. 820246

..._._—.__—-..-.-_....-..-...-............_.-.-__‘-~—...

. Krishng Das
Sanjoy, Kr, nei

AGAINST s, 7, VACANCY \
SZALAST S, VACANCY

1. 630077
2, . 830108

—-—-..._-._...-.-.-......—._.....-_...-....—__-._-‘_-....

Bijay cu, Baro
Bincy I{r‘,l)aim;ny

_..-.......~-....~.-................_..._.__...._

- VACANCY

AGAINST 0.1, .
1. 840025
2. 840052

-——_...—._..__-..——.-——..__.._._._«.....-—N_._—

Copy tos AS /R /Gary
g. Notice Boards,
2. Pane] files

Santosh Kumax
Pankag Jxoti/l)ig._s

W)

(1 ,}'i;a,.stz(f_,}}/)/

Member Sccornta
for Chaimman/ium ZGi‘i-




“The Cemerax Nariagery .
- R.F mm, Migmn’

&ubz - J;ppninmem o ﬂw ;mt. nf 'J‘unlcr manogmphu
. ﬁ.n pny szcale of m:m-m&o/- per onth,  ®

G il Vo hunsbm beg to bring to your kind notice

' ::thut our nwes wer@ recormended by the Ru:llmy

' Reﬁruimem Bcarﬂfﬁumhwi fcr appﬁinhmam o the post
of 'J"mw Sﬁmagmyhax* xEnglis&) in scale of pay

A | ,-&aimmwﬁ pm. a.s published in The Assam Tribm!
K _ﬁamd 12,.12,98 wﬂ ',!amlnymem Iaws" 6&%6 23,1205 atet

, &ir, we am mgaﬂy yaitmg £or = xrarmal )

| ﬁapaimmm iettew sfmca Docotber ’95. t"e shdl deen M; '
E ‘fawuxm:w of ycm kiuci}.y lock fxto the metter wnd -
xm*mgé to .’Lﬁmiﬁ the appointment iéttar at the earliest.

v
P

mwmma ST
o Yours ‘fufthdly,

Dated t 10,696, - . . oo
- SRR - (Flss Komala Deku)

{%I.ac%ﬁ condidates of the
' Junior Stenographer)
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" RAILWAY RECRUITMENT BOARD : GUWAHATI
“ EMPLOYMENT NOTICE NO. 1/96
STA’I‘[ON OAD, GUWAHATI-781001
DATED : 20/06/98 :
" \~CLUBING DATE.: 36/06/96 -
Apphcauons are invited in prescribed forins obtainable from any important Railway Statxon -
i proforma application given below (Lo be neatly typed in using one side only in a standard size -
:hick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier
2ailway, Applications completein all respects along with required énclosurc's should be sent to the
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD, GUWAHATI-
,m 1, ASSAM under certificate of posting 5o as to reach the Board's office on or before 17-30 hrs.
Jrjg()/() G796, The applications can also be dropped in Lhe “Appllcauon Box"keptinthe RRB Oﬂ'ce
before 17-30 hrs. of 30/06/96. e
SMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APRLIES
MUST CLEARLY BE WRI'['I'EN ON THE TOP OF THE COVER ENVELOPES POSITIVELY.

)

-~ ‘ ’

CATEGORY, . ) L. . ) .
No -NAME OF SCALE. STIPEND ~ ° VACANCIES : 'SEX PERIOD AGE -
THE POST ..- OFPAY - DURING T OF ASON *.
i IRAINING _UR SC 8 s*r onc TO’I‘AL _ TRAINING 010698

f."-igﬁfﬁo‘g};apher (E@gm;;}[zm. 040/ 15081 . B¥E04% 01702 <01, "‘08"‘Both T T 18 1630 Yrsq

2. "Appr. Junior nEINEer/ 2y 3200/ Rs. 2000/- 02 Ol 01 [ Both 12 mont‘ns 206 30 Yrs.
Sig/Gr.-1l - - .

3 Appr. Signal lnspector/ 1400 2300/— Rs. 1320/ 02 04"'[7‘fV 14‘“ Both 24 mom.hs 1810 26 Yx_s_..
Gr.-1i .- 1380/~ - . o,

4. Appr. Tele Communi- 1400 2300/-. Rs. i320/- . QZ 02 - QZ 13 Both 24 months 18 to 265 Yrs. -
cation Inspector/Gr.-11.’ - 1380/; 7 j “w o - ot .

5. Appr. Tele Communica- 950-1600/- Rs. 9560/-° 08 03 23 08 23 Both 12 months 18 to 25 Yrs.
tion Maintainer/Gr.-11l .. . oL e T L -

8. Tr. Asstt. Draftsman ~ . 1200-2040/:* Rs.1200/-- 04 01 01 01 07 Both ' 12months 18to25 Yrs. -
(S&T) ) : : - ' e -

7. Tr.Electric Foreman/ 2000-32007- Rs.2000/- 01 O1*— — 02 Both .12 months "20to 30 Yrs.
STA/Deputy Stp Supdt. R e .o . ! . .

8 Apor Modhanics (Bt L400- 23(.%, Ho A0 00005 41, 03 (8. Roth C 24 months 15025 V12 ya

d. IY. Asatt. Draflsman 1200-2040/- Rs. 1200/- 03° ‘ul Gl 01+ " GG both 1Z2months i8w 2D ¥rs.

16. Tr. Draﬂsman (E‘lect.) 1400.2300/- Rs. 1400/- , — 01 - | = 01 Both 24 months 20 to 30 Yrs. i

t1. Tr. Head Draftsmisn 1600-2660/- Rs. 1600/- 01 "— =— — 01 - Both 12mom.hsl 20 t.o30Yr3 ot
(Elect.) : W L : :

12 Traffic Apprentice ) 1400 1440/- Rs.1400/- 06 02 01 -02 ' 11 Both 24 months 20 w 28Yrs N

{3 Commercial Apprentice 1400-1440/- Rs. 1400/: 06 02 02 01- _ 11 Both " 24 months 20 to 28 Yrs.

14. Physiotherapist 1400-2300/: — ~ .01 .~ — — 01 iBoth ' —/ 18t028Y¥rs.,

15. Staff Nurse 1400-2600/-  — 13.04 02 .07 26" Both- . , = i 20t036Yrs. .-

16. Pharmasist ' 1850-2200{- — 04 0101 0i.7.07 Both. - _.'L 20t030Yrs:

17.Lab Asstt. 976-1640/- — - 0t-—<01.— ., 02" Both- ; | 19t628Yrs. ..

18. App.' Mechanics 1400 2300/- Rs. 1320/ 04 02 01 01 - 087 Bo.th 24 months. 18w28Yr3;
Elect/DSL" v ; v L o

18. Tr. Deputy Shed - R 2000~3200’ P.s 2000/ ;~01 = e 01 'Bofh 12 months 20 -')Yrs.
Supdt (Elect/DSL) R N et N -

20 Appr. Mechanm N 1400 2300/- Rs; 1320/ 0_4 40 oz 01 08, Both 24 months 18to28Yrs. :

(DSL/Mech) b 0 .

21. Appr. Train Examiner 3"0 1350/- Rs. 1320/ ' 06 [03 01 02 “12 Both_ 24 months lBl;oZSYm.
22. Tr. Asstt. | ' 1200 2040/ Rs. 1200/- 01 $— o1 _—-' ~ 02 Both 12months’ i8to28 Yrs.
Draftsman (mech.) ' . o I Stee ~ Tt
23. Draftsman (Mech) ' 1400-2300/- Rs. 1200/~ 02 l— 01‘ = ‘03_ Both ' 24 months 18 to 28 Yrs.
24. Appr. Junior Chemical.  1320-2040/- *Rs. 1320/- 02 ‘ — Ol 03 Both 12 months 18to 26 Yrs. « > |.
& Metallurgical Asstt., . oo AN

23, Tr. Chemical 1400-2300/- Rs. 1400/-+ 02 61 — — 03 Both 12 mo'\ths 22 to 30 Yts,
& Mettallurgical Asstt. . Lo -
.. Tr. Deputy Shop 2000-3200/- Rs.2000/; 01 01 01 — 03 Both 12 months 20 to 30 Yrs.
Suptd. (Workshop) . L 0 ’
7 Apbr. Mechanics 1400-2300/- Rs. 1320/- 05 02 01 (}2 ;10 Both 24 montha 18 po 28 Yrs,
(Vorkshop) . o o
- Appr, Chief Train 2000-3200/- Rs.2000/- 02 01 — — 03, Both 12months 20t0 30 Vrs.
Examineor ‘. ! .
.. Hindi Aszte, Gre- H 1400-2300/ - 0L, — — 01,.-02 Both | . 181to 28 Yrs. -
U T T2 1:01 SV Ny ““ﬁ,”"nl . 1, N\/T_‘LQ, Q_&";n,‘;_,{_-_ _{;&_.“nmrh N19 manthas 1R tn 2R Vra
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. India, NCVT) in Civil Engg. from recognised Inatit

) Category Ne. 24 ; Matric pl.xs 3 ym diploma ln

" 2. AGE LIMIT

. 3 1 Candidates should anply in their cwn ha.ndv

Category No. 26 BE (Mechamcal)

Category No. 27 : Diploma in Mech. Engineering.

Category No. 28 : DLgree in Mechamca!/EIectnw

College:
ategory No. 29-: B A. with Hindi as elective subjd

grduate with English as a subject plus a degree or

standard of B.A. (Hons) in English and a regree oy

Category No. 31 : Degree in Civil }"ngmeermg

Category No. 32 : (10+2) with science and Maths D,_.

Engineering also be eligible.

Category No. 33 : Minimum ITI certificate in Drofts.
duration. Civil Engg. Diploma holders and holdcrs!1
Inbmuuon will also be eligible, <
recognised colieges,

Cntegory No. 36 : Degree in wa] Engg.. Departhn
(,azegc'-y No. 36 : Degree in Civil Engineering Dep

@ tegory No. 87 : University degree preference b

Honours & Master Degree. The candidate should
‘minute’in” Efiglish Jor 26 words per minute in Hi
~ prescribed educational qualification. .
Category No. 38 : (i) Iind class Master’s Degree
. University Degree/Dlploma in Education/Teachi
.course of Regional Colleges ofeducatlon of N, C E. R
--medium.

Category No. 39 : (i) And class Bachelors Degree v,
Botany/Zoology 46% marks can be considered

demarcation of class in Bachelor's Degree. (ii) Umve ,

. OR 4 years integrated - Degree course in regior
Competence to teach through English and Bengali
: (i) A"GENERAL RELAXATION IN UPP}
CATEGORIES OF CANDIDATES HAVE

~ RELAXATION G

WITH EFEECT FROM 4/8/95.

- NB.: ('u) THE CANI}IDATES MUST HAVE ACQU;'?»
. LaID DUWN AT THE TIME OF SUBMIY.

HAVE YET TO APPEAR AT THE EJ
- WITAHELD O NGT DECLARST: ARE R
1. GENERAL INSTRUCTION ‘
1.1 ABBEEVIATION USED :

SC=Scheduled Caste, ST=Scheduled Tribe, U]
LP.O. =Indian Postal Order.
-1.2 The number of vacancies shown may be incre
1.3 SC/ST/0BC candidates can appiy against U
cadedates SC/ST/0BC candldates need ap
only.

-,

2.1 The age will be reckoned as on 01-0-6 96 The

" \461) By b years for SC/ST candidates and by |
.(b) By b years for Bonafide displaced Goldsn

"+ (¢) By 10 years in case of physically handica],

. (@) Upto the age 40 years for “RESERVISTS"
~ " "(e) Upto the extent of service rendered by GH
" *  Labours/substitutes provided that thel
. (continuousor broken) subject to the con
Administrative offices of the Raﬂway orgz

tive sozieties and Institutes upto 5 year;

~ upper age limit of 35 years whichever is }

* () Upper age limit in case of widows, dworce
their husband but not remﬂ*rled shell b4

(g) Upto maximum age of 45 years for repatr
- to India on or after lst June 1853 and 1

- Pakistan (Now Bengladesh) on or after },
oW TO APPLY '

I . pen (notin nancil) on gond aualitv nlain whie

b
ategory No. 30 : Diploma in Civil or Mechanical ;

qualification of Diploma in Civil Engineering becom
them. 4
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¥ram Our Correspondent
BONGAIGAON, Jjune 185—A
me ~f the Bongagaon
District -pment Cominittee
*was  helc June -10. The
meeiing discussed the imple-
‘ntztion of special heslth
va.cke-up programme for pri-
mary school students in the
district and asked the Joint
Director of Health Services to
prepare a plan to cover all the
studentsof 863 LY achools inthe
district
Addsesiny, ihe :::e'eiing the
Deputy Commissioner,
Ahmod regquested the heads

various - development depurt;:"

ments to submii future plan of

action to develop ihe dlfmctj ,

with locally available resources,’
The meeting also decided to
utilise the . water ' resources
available in the district and the

community polytechnic scherme -

of Bongaigaon PoMcchnic for
the benefit of the youth.. -
Land revenne :: The State
Government | has decided to’
enhance " jand .  revenues of

'.ﬁub ‘

.implications for

e [T6.T whggm ‘“(':ﬂ\

Bongaigaon town as per Land
Revenue Re-assessment  Act,
1930. People who want te subunit
objections to theenhancement of
land revenue may do s0 within
gix weeks from the date of
publication of rifixation notifi-
cation in the Assam Gazetie, says
an official press release, )
Lowyers' resentment : The
Bongaigaon Ldwyers' Associa-
tion opposed the move to
transfer the cases under Railway
Properties  (Unlawful Posses- .
;(}"3 AL, Moy
Claims, Workmen Compensation
Ac., Consumer Forum ete io
Guwahati. A resolution was

U TI
~ACgHI

_adopted to this effect in a

meeting of the Agsociation held
on June 7 under the presideat-

ship of $ri Gapal Chandra Das. y

The meeting expressed resent-
ment at the move made by the
Government without consider-
ing the difficulties end financial
the
public. ..

Convicted tor murder : The
Session Judge, Bongaigaon, M M

W@rkshe)p on bamboo
crops, preservation

¥roum Our Correspondent
AZARA, Jure 18~ A work
shop on the “rnecessity of bamboo
crops and its preservation” was

held recently at the Horti-
cujturzl Rescarch Station, Kahi-
uuchi

P irtcipating in the workshop
.4 chiel guest, Dr

sity, ex plained the significance of
bemb 5 use, N

He ..ated that bamboo is also
deu-rr-ad as green gold' and
tin ke of the poor people’

Or o owpin Khangia Associate
Peric o of Biwanath fardk
culrursl Collegz ana Sri Beni
sa.. ih. b Barush, District
Cuasurd Officer alsu artenacd
thens skshop.

1, hangia expluned the
e ie ques and utibation of
basabLo crops in the field of
industry. Dr Basanta Kr. Chakra-
barty of Agsam  Agricaiture
University was  the eupsr of

Sgri

Alok -
Buragohaln, of Gauhuti Cruver-.

CAridsts

Narayan Kalita, Minister of State
for Kevenue and Sericulture
(Ind).

,Dhurns stoged @ The Kam-
rup district con.mittee of ‘the

Assam Press Correspondents .

Union staged a tv-o-hour dharna
on June 7 in front of the Circle
Office of Palasbari In protest
against the llings of Parag Kr.
Das, Executive Editor  of
Asumiya Pratidin, Pabitra Nara-
yan Chutiz, Dipak Sargivart and
Hianik Drori

South Kamrup Prese Club,
South Kamrup N .w Veriters and
Assocteton,  hathelu
Luitperiys [ L fara Janeay-ti
Sangha and Dildhin Xomrap

Seootan Punishzed plo Lat on
dhurna.
The Kamrup dztrct coemmi-

trer of APCU incer subnutted a
mumoirandum L the com Uu.cm
authority demanding adequate
seeurity tu the journalists,

tmrmndines nomeme o Lot o

e N

litigant - ‘

taten L

ene

i @@z{m

Sarkar convicted Abdul Rahinan
of Monakocha village under
Manikpur Police Staton o
undergo rigorous imprisonmient
for seven vears and to pay a fine
of Rz 50,000 op in default to
undergu further rigorous im-
priscnment for two years under
Section 447 of {PC for murdering
Kanteswar Das of the same
village.

The accused Abdul Rahman
altacked Kanteswar while
ploughing in  the. field  on
Frbruaiy 22, 160y wien 3 fathd
The injured Kanteswar died on
his way to the hospital,

Sri R N Das, Public Prosecutor
appearcd for the State whiie Sri
M Mahmud, advocate defended

"fmlurc of the N F lew‘;y f
* guthorities to appoint any of the 4

,‘ 16 successful candidates in the
K] post of Stenographer even afterif,

%’%’ Ehdf&’w Col g

*-'Su months rom the date o! ,,
“announcement - of  interview’ v
:_ resuits, for the purpose, hasbeen
—iewed by the conscious circles
" her¢ as one more bid to deprive .
" the inaigenous peeple of jub .
opportunities in the Ratlways by
" gusae vested mivrest circles.
" According to knowledgeable
sources, the Railway Recruit-
ment Board, Guwahati, had
declared ten general, tvoeacho:
the Scheduled Caste, Scheduled
Tiibe and OLC category candi-
dates, ehgible for the post o’
Stenographer through a news-
paper notification on Decembe
12, 1985. Yost of these joi
seekers were local youths.
.But Jdespice there boing some
arancie: 20.ans’ The posts, th.

"N F Prawey cuthorii s havi
Doen  allepedly  shosrg oo
intercst to aboerb envoof  the -

selected candidates, aitepy -
ourm .

‘(wnqw LHerme
emeriel oward
(:L\\A.HAII, June 1B~ Th
Assam State Cer'ee of b

Tnstiteion of Engineers dindia

ot
R Y S0
J.\/.’i. h n_)k) i

i
Ty @ Y YR “;-(\"\
Y8 Creates

From Qur Corres

DULIAJAN, June 18 — The b
aged in between thirteen and Tifte:
of Duligjan anc at different times ¢
created quite & sensation in the oif
Altogether nine boyy, all stude:

of the Jocality, were reported piisi
three were traced and rescusd by g

A large nuniber ol parenis, gus
educational institutionbs of Duliaj
canvened by the offfcer-in-chary - o
June 17 to discuss the situation a.
prevention of further occurence of

q'l‘\:! "'Jh':(. !nv\‘_ ™ v'n-‘ 0ant g l R l

eny Cateciaint vt in e reus

suspected that some drug trafficke
tw=d thesc adolescent boys to car?

The police administration hast
and guardians to be alert 1o keep ¢
their adolescent children and to pr
Lhcy go ount for private tuitlon after

The 0.C. of!)uliajau pobw stat
adequate steps have been taken i
missing boys.

.The names ofthe missing boys,
Class 1X, Monoranjan Chetia (15) ¢
Clase 1X, Ganesh Ch, Gogoi (14) Ct
Class VI and Ratul Gogoi (14) Cla™

“he Assam Veople’s
* recently here at Karbi Bhawar I

»

GUWAHATIL, June 18--The ¥
Central Cuimvittee aneeting of &
Front heid It

under the chairmansnip of 8t ¢
Holiram Terany, General Scere- U
tary of AsSDC and MLA  ©
demanded  immediate witio &
drawal of Army Operationin b p
State, -.y8 4 press refeass, &

Tre merting aitendcd by all s
the newly dected MLAS of ASIC

zad cpre: eotatives ol other

copstituer s nwnely Autonomy U
Tome oh Strapning Forem )i
ADREL g Mimag K N
(NI i OP S
GOn . &
L SPECT N P v

windd PR U

a J)p' 1 R

t fiu 3 { 1.
stapd o .fn Mlmx‘g OIS
|4 SN

Tie meennrdesentod

vd Ara. . Opcrations Ly th
in the name of solving ti o 4
prodlem za must unforty

s o dgedgtine? feae ot
:

end
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BEFORE B+ GENTRAD A DI JT STRATIVE TRIBUNAL. f S o
?‘T{‘ﬂfs SRATY 4 s\ N
i A 0: 8 \, 3 A
3 NR
MR I
SERERRY
IN THE MATTER OF 2~ N < v
1y < <
0.A., No. 145 of 1996 N, &\,\
K, Deka eee Applicant.

Vse

Union of Indin & Ors., Respondents,
AND

IN THE MATTER OF ;-

Written statenent for and on

bchalf of the respondents.
Thec answering respondents beg to state as follows ¢~

1. ‘That the answering respondents have gone through
a copy of the application filed by the applicant and have

understood the contents thereof,

2. That save and cxcept the statomenmbts which are
s?ccifically admihted herce-in-below, other statenents made
in the application are categorically denicd, Purther, the

staterments which are not bornc on records are also denicd.

3 Thot with regard to the statements mnde in
Paragraph 6.1 to 6,9 of the application, the answering
respondents do not admit anything contrary to wmelevant

records of the ceasc,

- Contdeees.?2
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4. That with regard to the statements made in para-
graph 6.10 of the application, it is stated that the >

respondent noe 2 5 ie.ce. General Mannger(P), H.F. Railway,
Guwahati, is not duty bound to appoint the applicant as
recommended by the Railway Reeruitment Board. Mere
empanelment does not glve indeteasible right to be appoin=

tcd. In this conncetion, provigion of Indian Railway

vEstablishmont Manual Vol. I (Revised Edition 1989) Para

113 may bc referred to which reads’ inter-alin - XSemix
"Sclection of a candidate by a Board or a Railwny Adminis-

tration is, however, no guarantee of cmployment on the mailway

which is subjcet te his qualifying in the prescribed

medical cxamination and to his being otherwise suitable
for service under Governmcnt." It was also made clear
to the applicant that the scleetion of the candidate by
the Rilway Recruitnent Board docs not confer any right
on the candidates for the post through General Instruetion
No. 17 of the Employment Notice No. 1/95, against which
the applicant made his application for the post of Junior

Stenographer (English) in scale Be 1200-2040/-,

5 That with regard to the statements made in para-
gravh 6,11 of the application, it is stated that the list
of 16 candidates inoluding the name of the applicant

was reconmended on 9.11.95 to the respondent no. 2 for
appoinincnt, The.respondent No. 2 in his turn while

brocessing the case for scruting of the bio-dnta and othor

Contde.,s.3
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documents ete. as required, reccived from the Railway
Recxui tment Boaxrd along with the list of 16 candidates,
received complainis of malpractices and gross irregularitics
in the solcection process. Confidentinl letter from the
Chicf Vigilance Officer, N.¥, Railway, Maligaon, was recelved
advising the respondent no. 2 to pend offering letter of
appointment, The letter of the Chief Vigilance Officer,
in féct, reads as under :-
"ees 85 0 nmumber of complaints have been received
~alleging adoption of nmalpractices in the abeve
reerudinment and the same are under investigation,
it is requested that no appointment letter for the
post of Jr. Stenographer (English) shouwld be issued
till a clearance is given by Vigilance,®
Thus, in view of above, rcspondent no. 2 refrained
fromn taxing further action for ilssuing appointment lotters
to the applicant. subsequently the respondent no. 2 received
a letter from knilway Board, for concelling the reéruitmont,
Proceedings of Jr. Stenographer (English)'duc to numcwous
irrvegularitics detected by the Vigilance Deptt. Copy of
the letter is anncxed as ANNEXURE R/I.

6. That with regard to the statements made in parn-
graph 6,12 of the application, the answering respondents do

not admit anything contrary to relcvant rocords of the easec.

Te That with regard to the statements made in para-

graph 6,13 of the application, it is stated that this is

Contde...4
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not relevant with the cases of 13 applicants against 0.A.
Nose 142/96 to 155/96, who were recommended by the Railway
Recruitnent Board, Guwahati. The advertisement Notice
No..1/96 dated 20.5.96 was for additional 8 posts of Stend—
graphor (English) in scalc fs,1200-2040/-, This has got no

bearing with the panel in question.

Another Employment Notice No. 2/95, Category No.
1 1s for thec post of Office Clerk in scale Rs.950-1500/-.
This category is quite different from the eategory of -
Junior Stcnographer (Bnglish) in scalc K.1200-2040/- and
as such, this has no relevance with the cnse of Junior

Stenographer (English).

Se That with regard to the statements made in para-
graph 6.14 of the application, the answering respondents

do not admit anything contrary to reclovant records of the

CASCe

Q. Thnt the answering respondents submit that the
aforesaid sclection hns to be caﬁcellod in view of various
irregularity and malpractices in the selcetion. As already
pointcd out above, mere canpanclacnt of a condidate does
not give any indefonﬁiblc right of appointment. The

candidates were well awnre of the deecision to eancel the

sclection, The said decision has been taken in the greater
public intercst.

Contd....5
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10. That the answering rcspondents cerave leave of the
Hon'ble Tribunal to submit ndditional writien statemcmt &n

casc the same is found to be ncecessary in duc coursc.

11. ' That in vicw of the facts and circunstances stated

above, the instant application is not maintainablc and linble

to be dismisscde.

VERIFICATION,

I, M- RRAKMD s aged about 3_,_4) yoars,
by occupation Roilway Service, working as Deputy Chief

Personncl Officer of the Northeast Fronticr Railway,

~do hereby solemnly affirm nnd state that the statements
nade in paragraphs 1 and 2 afo truc to my knowledge,
those nade in paragréph 3 to 8 are truc to ny infermntion
being mitters of records and the rosts are ny humble

subnission before this Hon'ble Tribunal.

DEPUTY CHIEF PBRSONNEL OFFICER
NORTHEAST FRONTIER RAIIWAY
_ MALIGAON s: GUWAHATI
. ' - FOR & ON BEHALF OF

UNION OF INDIA.
[ e S Ay (Tee)
Cy. Chief Personnet Qfficer (G)
9o oo ¥R, ﬂa@ﬁ—781011.

N. F. Rly,, Guwahati.781011
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-6~ ANNEXURE R/I.

Railway Recruitment Boaxrd $: Guwahnti.

NO. RRB/G/41/90 Dated 05.9.96.
BEBSBEBR56BRBYE
NOTI CE.

Subs Cancellation of Recruitment pancls of Stenographers
(BEnglish) in scale B, 1200-2040/- undér Category
No. 7 of Employment Notice No. 1/95 dtd 26.4.96
and Craft Teacher (Bengali Medium) in sealc Bs.1400-2600/-
BxxtR00x2R4Ox undexr Cat. No. 6 of Employment Notice
NO- 3/94 dﬂted 19.12094‘0

Railway Board vide their letters No. 95/E(BRRB)/
25/13 4td 7.8.96 and 06/E(BRB)/25/13 datd 21.8.95 have

- cancelled the Becruitment Pancls of Stenographer (English)

and Craft Teacher (BM) mentioncd on the above subject duc
to various irregularities. Hence, the Recruitment panels
of Stenographer (English) and Craft Teacher (BM) stand
cancelled.

Sa/-
( B. Kalita )
Chaivyman
Rly. Rectt. Board s: Guwahati.

Copy forwarded for information and n/action to:-

1e GM(P)/MIG,

2. GM/Vigila,ce, MIG.

3. R ctte Section in Office,
4. NStice Board.

Sd/-
(B. Knlita)
Chairman
Rly. Reett. Board :s Guwahnti.

f__)rpg>
e
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DEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

IN THE MATTER Of s~

0.A. No. 145 of 1996
Miss K. Dcka ees ADPplicant,
Vo

we

Union of India & OrSees, Respondents,
AND

IN THE MATTER OF ¢~

Additional written statements on

bchaif of the respondent.

The respondents beg to state ns follows $-

1. That the answering respondents have alrendy filcd
their written statements in the aforesaid O;A; However,
after filing of the w ritten statements, the applicant prayed
for certnin amendment. to the Original Appliontionwhich has
since been allowed. Thexe=-after, the aﬁplicant has filed
consolidated O.A. Instend of repeating the contentions
Taised in tho earliér written statoement, the respondents

crave leave of this Hon'blo}Tribunai to refer and relpy upon

the sane at the tinmec of hearing of the instnt 0.A. However,

.2

KPR o
WA %

i/}
k-
ofticer

(G

personne!

v. Chiek

Guwahati-

781011
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s ince the amendment has been allowed which has now been g 3 o*

incorporatcd in the consolidated petition, the respondents

beg to file this ndditional written statement dealing with

the nnended portion,

2 That the respondents have gone through the

ancnded portion of the 0.A, and hage understood the contents
thercof. Save and except the statements which are spoxkdioddng
specifically admitted hercinbelow, other statements mnde by
the applicant are categorically denied. Further, the statements
which arc not bornce on reccords are also denicd,

3 That in the earlicr written statemont, it has
alrendy been stated that the sélootion in question pursucnt
to which the applicant has staked his clain for appointnent
has alréady been cancelled in view of the various irregula-
Iitios nnd,malpractices‘in the selection. The irregularitics
found in the sclection of Junior Stenographer in scale

e 1200-2040/- agninst Employment Notice No. 1/95 dt 26.4.95
conducted by the REnilway Recruitment Board, Guwahnti, which

has nocessinted cancellation of the entire selcetion are

as follows -

(a)

In the advertisecment of Jdr. Stenographer, required
gunlification was mentioned only as Matriculate withoud

indicating anything about the qualification of diploma in

CoNtdeeee e
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shorthand and type-writing. The advertisencnt also did not

s tipulatc production of dipdoma ccrtificnte. As o result,
nany of the candidates did not submit the some although

they were qualified both in shorthand and type-writing and
had diploma certificatce,

However, the Rnilway Recruitment
Zoard, Guwahati, rejected the candidature of mony cligible

candidntes on the ground of non-submission of diplona

cortifiente, thercby deserving cligible candidates were

deprived of consideratian for sclection.

(b) Sample tcst checks revealed mistaked in totalling

in the written paper and in computationg of marks which has

resulted in ompaholmenﬁ of condidatecs sccuring lcss marks

and cxclusion of candidates sccuring morc marks,

(e) In the focruitmont process, it has been found
that all the three stages of testing, the knowledge and
quality of the candidates have been handled by a single
individual (Member Sceretary, Rnilway Recruitment Board)
instend of getting the works done by different qualificd

persons as under -

(1) Setting of question paper for written test.

(ii) Sclection of dictation pnssagc.
(iii) Preparntion of final marksheet including marks

for viva-voce test only done by MS/RRB himself

without any signature fromg other two membors.

This hns raised doubis of mnlpractice by MS/RRB.

Con-td. e e .4'
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(a) As per Board's extant instruction 15% of marks for

5'1‘153

written test nnd viva-voce together ia required to be fixed

W

for viva=voce. But in-the subgect sologtion, RRB/Guahati,

had adopted 15% of the sum tobtal of marks for written test

(200 marks) shorthand test (300 marks) as well as viva-voce
marks (90 marks). The morks of shorthand tast'(300) was there-
fore irregularly included in oomputing the marks for viva-voce

teste This has allowed the zke selection authority unduc flexi-
bility in the final allocation of marks of a candidatc though

he night have sccured less marks in written test.

(@)

In a nunber of enscs it has been noted that marks
once allotted in the shorthand transeription sheets have been
over-written/defaced and new marks allotted, obtensibly to

favour the candidntes of cvaluator's choice.

(£)

It has been noted in some cases, that though the
shoxthnnd dictation scxripts do not contain certain materinls of
-dictated passage, the type transcriptibn sheets contain the
naterial of the dietated passage and in o better way. This

indicates adoption of malpractice in conducting the shorthnnd
test.

(g) On a visunl checiking, it has been noted that in
certain answer sCripts (transcription shect) contaiing poox
“periormance, higher mazks have beon alloted in comparison to

that containing beticr performance.

Contd ee..5
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Y. Conief

The nbove irregularitics in the selection axre only
illustrative and not exhnustive. In any cnse, with the
above irrcgularitics detected in the sclcetion, the respondents
were left with no other option than to cancell the cntire
scleetion.s By doing so, no irvegularity has bcen committed
by the respondents - rwather the same has been done in the
larger public intorest which has also brought confidence

among the public. The irregularitics were deteected upon

an enquiry conducted bythe Vigilance Deptt. of the Railways
ana in consideration of such cnquiry, the sclection in
question has been cancelled and the applicant should not

nake any grievance agninst the same.

4, Thot with regard to the stateoments made in pamngraph

6415 of the 0.4., the respondents reiterate and reaffim

the statenonts nade here-in-above.

Be That under the facts and circumstances stated above,

none of the grounds urged by the applicant towards granting
the reliefs prayed for are sustainable and accordingly, the

applicant is not centitled to any welief as has  been

claincd,

R That in view of the facts and circunstances staved

anove, the O.h.is liable to be dismissed with cost.
]

Contdeeceass «6
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VERIFICATION,

I, Shri C‘-SOLQR) ____y aged about 32
yoﬁrs, by occupation Eailway Serviec, working ns
Deputy Chiof Personncl Officer of the N.F, Railuny
ndministration, do hercby solemnly affirm and state
that the statements made in paragraphs 1 and 2 axre
truc to ny knowledge, thosc made in paragiaphs 3 to 5
arce truc to my information being mtters of rccords of
the case which I belicve to be ftrue and the rests

arc my humble subnission before this Hon'ble

Tribunal. (LELJL

\1/

DEPUTY CHILEF PERSONNEL OFFICER
NOETHEAST FHONTIER RAILWAY
MALIGAON :: GUWAHATI

POR & ON BEHALZ OF

UNION OF INDIA.

A9 qen Eifas s (Tte)
Jy. Chisf Personnel Otficer Q)

1 o WA, W-mwn.

\MOF Rly, Guwahatl.781011,
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o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (3~
el GUWARATI BENCE -
A3 gmdiag one T ¢ IATT BENCH . /k\
i _@%eﬁ%ﬁwmm_ | £
r)/\ ";‘_' :
> ?1 APR§99T 3@?1 ' : In the mptter of
| , ﬁ"f’iﬁﬁm N | 0.A.10,145/96 ‘
TR G e - - liss Kamala Deka ...Applicont.
A, R . -VS-

Union of Indieg & Ors. ...Respondents
~AlD-

In the matter of :

Rejoinder of the gpplicant ngainst
the written statement and Ad4L,
written statement filed by the

respondents.

Te That the copiés of writteh statement gs well
1S Addl_written statement filed by the, respondents have
been served upon‘me through my counsel ~nd going through
the contents of both, I have understood them thoroughly.
I consider it necesscry to file o rejoinder and as such
same is filed as follows }Q

2 That in pﬁra 5 of the written statement it is
stated that - "“...As 2 nutber of complnints have been
received nlleging cdoption of malprectice in the above
recruitment nnd some sre under investigotion, it is
requested that no appointment letter for the post of
Junior Stenogrrpher(znglish) should be issued till
clearaonce givén by Viéilance.” The respondents held up

theeseene
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appointment becguse number of complaints have been

received regardingsdoption of malpractice and en@ire matter

wps investigated by vigilamcee, wheregs acting upon. the -

vigilance report the railway bogrd cancelled'the recruit-.

ment panel on verious irregularities and not o single word

- . -~ : ’
of mplpractice. was spoken in the csncell tion order.

3. That the ground shown in the gddl,written

statement in pars 4(a) thet quslificetion of diploma of

shorthand and type‘wriﬂing was not shown in the advertise-

ment is not correct. -

. .4. Thst in para 3(e), the statement goes thus -

"In s numwber of cagses it has been noted that marks once

I
¥
1

glloted in the shorthgnd transcription sheet have been

over-written/défgced ond new marks élloted; obsﬁahéibly
to favour the candidate of evalustor's choice". In this
statement the respondents'did/not~state thot thg marks
given ;n tbé applicent's bodk‘was“changed or over-written.
in this conneciiqn, it is to be stated that in response |

to the advertisement notice i.e. Annexure III as many as

2120 candidates applied and 1520 appeared in the writtén

test, out of which 172 were tested in speed‘test and

_subsequently 47 were sent for viva-~voce test -and finglly

'\empanelled candldetes were sent for Qpp01ntment.

5. Thet it is'very natural és sﬁatedlin rgra 3(e)
thet in g number of cases it has been noted that marks
onée alloted in the shorthand transcrlptlon sheet have been
over-yritten/defaced -end new marks nlloted,obstansibly to

feavVoluTeaeos
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favour the candidate of eveluator's choice . In other

- words in the answer scripts of 125 cendldgtes who were

declared unsuccessful this over- wrltlng gct mlght haye

done and it never happened 1n the case of the appllcant.

6. That iﬁ reply to the statement maae in pars -
3(f), the applicant beg to stete that dictation taken
by one stenographer’ does not tally with that of &nother;
It is humanly impossiblé to repd and to ty;e out s
shorthend seript of one stenographer by another. The‘
appllcant Uppeared in the speed test hot to obtain a’
diploma on stenography, but to type out correctly the
dictation passage and as such the allegatioﬁ of mglprac—

“ice does not exists at gll.

7 That in view of the facts stated above, the

written statement as well as the addl.wrltten stztement

‘filed by the resyondents have totally failed to make out

the case of mﬁlpractice'and as such both the documents
are not tenabie under the law and there is e very little’
help to this non'ble Trlbunpl for grriving ot o correct
decision und 6.5 such bo+h the documents are w1thout oxy
merit, |

8. ' That the written‘statemént,énd'the Additiongl
written statement speck of crudest fd&m qf nrbiirarihess

affected‘by bias and/or actupted by 2e malefides.

-

9. , That the present rejoinder is filed bonnfide

and in the 1nteres» of Justlce.

Verificationeee...

Moo KMM,@A el



VERIFICATION

I, Miss Kemgla Deka, daughter of .'
SHfiASachindra Nath Deka, aged 29% years, by caste
Kalits, by religion Hindu, resident of Milanpur.Tinali,
P.0. Bamunimaidan, Guwshati do hereby solemnly affirm
'and“verify.ﬁhéx the contents made in paragroph 1 of ‘
this rejoindef are true to my knowledge cnd those
made innpafagraph 4 nre de:ived f}om information from
the of fice of the Rly. Rgéruitment Board, Guwghati
end rest are humble submissions before this Hon'ble
Tribunal. | .

AND I sign this Verification on this (0{Qay
of April, 1997 ot Guwahati. |

t
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B! m;z;«w;mi;“‘ GUWAHATI EENCH,
e
0 JURIS9T |
w@’ms ot Yk IN THE MATTER OF 3~
; U gmd e 1_J | O.A. No, 145/96
' S Kamnla Dada " ees Applicant,
Vs,

Union of India & Ors..., Respondents.
AND

IN THE MATTER OF 3- |

Reply to the rejoinder filead by the

applicant,
The answering respondents beg to state as follows s-

Te That the» answering respondents have gone

~ through the copy of the rejoinder ﬁled’by the applicant
and have un‘;ierstood the contents thereof, Sa{re and ¢ xcept
the statenents which are spocifically admitted hereein-
below, other statements made in the rejoinder are
categorically denicd. Further, the statements whieh are

not borne on records are also denied,

2e That with regard to the statements nade in
Paragraph 1 of the rejoinder, the answering respondents

do not admit anything contrary to the relevant records,

/&Mgﬁ | Contdes, .2
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3 . That with régnrd to the statements nade in

paragraph 2 of the rejoinder, the answering respondents

beg to state that the recruitment panel hns been cancelled

in vicw of various irrégularities ns pointed out in the

vigilance report, The irregularities pertaining to the

selection and pﬁblic@tion of the panecl have already been
highlighted in the additional written statement, Investi-
gation was carried out on the basis of the complaints,

Irregularities in the entire Brocess of selection includes

malpractices also,

4o That with regard to the statemcnto aade in
aragra>h 3 of the re;olnder, wvhile denylné tho contentlons

nade therein, the answerlng respondents beg to state thnt

~in the qdvertism&;nt, subnission of diplona certificate

along with aPplication forn was not meniioned as a conse-

quence of which many eligible candidates did not subpit

their eertifiéates along with the applicétion'form..és

already stated in the written statement, their such |
appiications'wer¢-rejécted on the ground of non-subri ssion
of diplomaJcortifieaté which needless to say, deprived
many elig‘ible candidates otherwise eligible for consideration,
In the advertigement the qualiflcqtions stipulated was |
a8 under 3=
"Oategory  : 7 - Stenographer (English)
‘Qualification: Matricudate,

Contdeceee3
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‘Speed s 80 words per minuwtc and 40 words
. | - per minute in Shorthand ang Type-
vriting respectively,
Enowledge of Hindi Stenogzaphy is an
additional qualifieation and wlll
be given preference,
Aée‘ 3 18 to 30 years,"
From the above, it is clear that although thé
quajification ‘*matriculate® wag spceifieally cmntioned
with required speed in Shorthand and Type-wﬁiting, the
advertiscment did not nention anything apout the submission
of diploma cer%ifieﬁtes in respeet of Shorthand and Typc-
writing, Thus, going by thc advertiscmont, although it
was not specified to préducc the diploma eerfificates-but
on scrutiny of application fbrms Sane wng made obllgqto:y
as a consequence of whlch the Ballway Recruitment Board
rejected many applleatlons on the ground of non-submlos ion
of diplona certlficates in support of qnallfications in

Shorthand and ﬂype-wrlting. Needless to sqy, this has

resulted serious mio-cqrrmagc of gustlce and has oaused

) preaudlcg tq nany eligible candidates who were otherwise

eligible under the terms of the advertisement, This has

vitiated the entire selection process.,
’ Rl

De ‘ That with regara to the statements made in
aragrqphs 4 and 5 of the re;oinder, the ansWwering res-

pondents beg to state that ig a number of cases mrks once

Contdc evod
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allotted were changed, over-written/defaced and new marks were

allotted by the evaluator, This is one of the grounds

-
.~. '
o
LN T

for which entire selection was held to be vitiated and
accordingly, the entirc selection was cancelled. As regards
statencnts regarding number of candidates applicd for the
post appeared in the written test, speed test md viva
voce test, the answering respondénts beg to state when
irregularities were detéeted through-out the process of
sclection amongst the said candidates, as a polioy deo;sion,.
the entire selectlon was cancelled. Amidst the irregu-
laritics were detected, such eancellation of selection was
the best course opened which needless to say, has brought
confidence to_thc public in generaly more particularly,
"the‘cligible eandidates wno‘either appeared in the selee-
tion or could not appear in the selection because of none
submission of diplomn certificates., In such a selection
werein such irregularities as pointed out in the additional
written statement ocome to light, it is immaterial as to
whether there was any ovor-writing and/or addition of new
marks in any particular answver seript. The selection
brocess cannot be individualised and will have to be taken
as a whole, Among the applicants who have ﬂpproqchcd this
Hon '‘ble Tribunal by filing various 0.As, it has been found
that there is over-wrzting‘to the marks already allotted

by the evaluator. In someg cases totalling mistakes were
also detected. Mention may be made of Shri P,J, Bk Das
(applicant in O.A. 146/96), Snt. Kamaln Deka (applieant

Contd.,,e5
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, in O.A. 145/96), Sri Mrittunjay Ghosh (applicant in 0,4,

150/96), Shri Rupak Chakraborty (applicant in 0.A.  /96)
Swri Pabitza Kr, Kakoti (applicont in 0.A. 151/96), Shri
Pabitra Xr. Kakoti has been shown to have obtained 124
marks in the written examinntion as against actuwal mirk
116, Thi was because of mistake in totalling, If the
marks of written examination is corrcetly caleulated (116
marks), in that case, he got total marks of 353 instead of
361 and would not have been empanelied, as 1in that casc
one Shri Sujit Chakraberty_(Bbll No. 810556) who has obtaincd
total of 360 marks would have been ezpanelled, When such
nistakes have beén detected in a number of cases including
over-yriting in the total marks, coupled with many other
1rregular1tles as 1ndivated in the addiional written
statements, there was nogy option left for the competent

authoxity thon to cancel the entire selection, The applicants

‘cannot individualised their ense at the cost of the larger

interest,

6. That the qnuwering respondents eategorically

deny the eontenulons made in paragraph 6 of the T¢joinder,
The applicant has tetally nisunderstood #nd misinterpreted

the avcrments made in paragraph 3(f£) of the ndditlonnl

written statements, It is not correct that dictated passages
‘ al

taken in Shorthand cannot be read out , together
expert,

by a Shorthand

Contde,..6
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Te That with regard to the statements made in
paragraphs Ty 8 and 9 of the rcjoinder, the answering
respondents categorically deny the contentions raised there-
'in and the abélicant is put to the strictest proof thereof.
It is categorical1y denied that the written statements
filed by the respondents speaks of crudest form of ﬁrbitrﬂ-
riness affeeted by blqsed and/or actuated by malafide.
The selection in question has been cancelled with a view
to bring fairness and transpirency in the method of selec=-
tlon. The applicant cannot claim as a matter of eourse
forx belng appointed to the railway service., Amidst the
1rr@gular1tles detected in the entire process of selection,
‘there was noxax option left for the competent authority to
cancel the cntire selection which has brought confidence
among the general public, more pwrtleularly, anongst
the cligible candidates.

8. That in v1ew of the facts and elvcumstﬂnces
stated above, the cancellatlon of the selectlon was just

and proper and the Hon'ble Tribunal would be reluctant
to interfere with the same and the 0.A, filed by the

applicant is liable to be dispissed with cost,

Verif:lc ationo coel
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VERIFICATI ON.

< '\ ) .
I, Shri C X 'XW“ » aged about
L

2~ years, by ocoupation Railway Service, working

as Deputy Chief Pexsonnel Officer of the Northeast

. ' Frontier Railway, do hereby solémnly affirm and

o state that the statements made in paragraphs 1 anpd
2 are truc to my'knoﬁlcdge, those nmade in paragraphs
5 %o 7 are true to my information being matters of.
records of the case apd the rests‘are ny hunmble |

submission before this Hon'ble Tribunal,

- 0

DEPULY CHIEF PERSONNEL OFFICER

NORTHEAST FRONTIER RAITWAY

MALIGAON 33 GUJAHATI

FOR & ON BEHALF OF
o~ : UNLON OF INDIA,'



